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Before the Hon’ble National Green Tribunal

Western Zone Bench, Pune

Original Application No0.06/2020 (WZ)
(1.A.N0.11/2020)

Shankarlal Gopalbhai Patel RT—— 1o ) | () 1o
Versus
Union of India and ors. crveenennenne RESpONdents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENTS NO. 5 & 6

I, Vasant Khemabhai Solanki, aged 57 years serving as Mamlatdar
Nakhatrana, Taluko-Nakhtrana Dist.Kutchh-Bhuj on behalf of
Respondent No.5 & 6, herein do hereby solemanly affirm on oath & state
as under: |

1. It is respectfully submitted that the present petitioner had
approached the Hon’ble National Green Tribunal (NGT) for direction
to official respondents to not allow wind farms in the areas of
Sangnara Village Nakhatrana Kutch Gujarat and to issue closure of
operations of M/s Green Infra Wind Energy and cancel the land lease
granted in the areas of Sangnara Village, Nakhatrana, Kutch, Gujarat
and to cancel the lease of other private respondents vide OA
No0.06/2020 (WZ) .A. No.11/2020.

2. It is submitted that on application of Suzlon Gujarat Wind Park Ltd.
dated 25/03/2008 for allotment of Government waste land on lease
for wind farm project, Land measuring 4.00 Hactre of S.No.84/Paiki
1 was allotted on lease of 20 years by order of District Collector-
Kutch, Bhuj No.Jaman/2/Vashi/4640/2015 dated 26/10/2015.
(Copy Attached) Allotment of afore said land was done after
obtaining necessary  opinions/approvals/NOC  of relevant
departments including DILR and Forest Department. In this case,
opinion of Forest Department was obtained vide Letter of Deputy
Conservator of Forest (West) No.B/Jaman/T.11/1724/2015-16

dated 15/05/2015, 37/ _
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It is submitted that on application of Suzlon Gujarat Wind Park
Ltd. dated 23/10/2013 for allotment of Government waste land on
lease for wind farm project, Land measuring 7.00 Hactre of
S.No.84/Paiki was allotted on lease of 20 years by order of District
Collector-Kutch, Bhuj  No.Jaman/2/Vashi/3314/2015 dated
01/08/2015. (Copy Attached). Allotment of afore said land was done
after obtaining necessary opinions/approvals/NOC of relevant
departments including DILR and Forest Department. In this case,
opinion of Forest Department was obtained vide Letter of Deputy
Conservator of Forest (West) No.B/Jaman/T.11/810/2014-15 dated

22/04/2015.

Out of the total 11 locations allotted to Suzlon Gujarat Wind
Park Ltd. windmills have been installed on 6 (Six) locations while
foundation work has been done on 2 locations as per report of
Mamlatdar Nakhatrana vide letter no.Jaman/Vashi/1970/2020
dt.22/07/2020 (Copy Attached).

As no activity has been carried out by Suzlon Gujarat Wind Park
Ltd. on the remaining 3 locations, the land measuring 3.00 hactre has
been forfeited back to government on the ground of breach of
conditions as mentioned in the original allotment order by District
Collector-Kutch, Bhuj vide order no.Jaman/4/Windmill/Vashi/
1250/2021 dated 15/07/2021 (Copy Attached).

3. It is submitted that on application of Shree Adani Green Energy
(M.P) Ltd. dated 12/02/2018 for allotment of Government waste
land on lease for wind farm project, Land measuring 7.00 Hactre of
S.N0.4,89,75,174 & 194 (1.00 Hactre in each Survey Number) 2.00
Hactre in S.No.163 was allotted on lease of 20 years by order of
District  Collector-Kutch, Bhuj  No.Jaman/4/Windmill/Vashi/
1168/2018 dated 20/12/2018. (Copy Attached). Allotment of afore
said land was done after obtaining necessary opinions/ approvals /
NOC of relevant departments including DILR and Forest Department.
In this case, opinion of Forest Department was obtained vide Letter
of Chief Conservator of Forest Bhuj No.B/Jaman/T.12/806-07/2018-
19 dated 25/04/2018.

As per report of Mamlatdar Nakhatrana vide letter
no.Jaman/Vashi/1970/2020 dt.22/07/2020, no activity has been
carried out by Shree Adani Green Energy (M.P) Ltd. so show cause
notice has been served by District District Collector-Kutch, Bhuj vide
letter no. Jaman-4/].M.KA.K.79-A/vashi/1727/2021 dated 07/10/21
for Cancelation of lease on ground of breach of conditions mentioned
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in the allotment order. hearing for the same has been scheduled on
29/10/2021. (Copy Attached)

4. It is submitted that on application of Shree Torent Power Ltd. dated
13/03/2019 for allotment of Government waste land on lease for
wind farm project, Land measuring 10.00 Hactre of
S.No.4,65,89,95,174 (1.00 Hactre in each Survey Number) 2.00
Hactre in S.No.75 paiki and 3.00 hactre in survey no.60 paiki was
allotted on lease of 20 years by order of District Collector-Kutch,
Bhuj No.Jaman/4/Windmill/Vashi/2777/2019 dated 08/08/2019.
(Copy Attached). Allotment of afore said land was done after
obtaining necessary opinions/approvals/NOC of relevant
departments including DILR and Forest Department. In this case,
opinion of Forest Department was obtained vide Letter of Chief
Conservator of Forest Bhuj No.B/Jaman/T.12/3502-03/2019-20
dated 19/07/2019.

_ As per report of Mamlatdar Nakhatrana vide letter
no.Jaman/Vashi/1970/2020 dt.22/07/2020, no activity has been
carried out by Shree Torent Power Ltd. so show cause notice has
been served by District District Collector-Kutch, Bhuj vide letter no.
Jaman-4/].M.KA.K.79-A/vashi/1727 /2021 dated 07/10/2021 for
Cancelation of lease on ground of breach of conditions mentioned in
the allotment order. Hearing for the same has been scheduled on
29/10/2021 (Copy Attached).

5. It is submitted that on application of Shree Green Infra Wind Energy
Ltd. dated 12/10/2018 for allotment of Government waste land on
lease for wind farm project, Land measuring 12.00 Hactre of
S.No0.4,65,109,174 (1.00 Hactre in each Survey Number) 2.00 Hactre
in S.No.75 paiki and 3.00 hactre in survey no.60 paiki and 209 paiki
each was allotted on lease of 20 years by order of District Collector-
Kutch, Bhuj No.Jaman/4/Windmill/Vashi/2637/2019  dated
05/07/2019. (Copy Attached). Allotment of afore said land was done
after obtaining necessary opinions/approvals/NOC of relevant
departments including DILR and Forest Department. In this case,
opinion of Forest Department was obtained vide Letter of Chief
Conservator of Forest Bhuj No.B/Jaman/T.12/1874-75/2019-20
dated 29/05/2019.

Lease of afore said land has been terminated by District District
Collector-Kutch, Bhuj vide order no.Jaman-4/windmill/vashi/
1727/2020 dated 07/10/2021 due to breach of conditions
mentioned in the original allotment order as well as submission by
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the Shree Green Infra Wind Energy Ltd. for voluntary surrender of
leased land (Copy Attached).

During wind farm related activities by Shree Green Infra Wind
Energy Ltd. penalty of Rs.304950/- for unauthorized felling of 432
trees has been imposed alongwith an order for planting double the
number of trees in consultation with the Gram Panchayat by
Mamlatdar Nakhatrana vide its order no.Saurashtra Vruksh Chhedan
Dhara/Case No0.01/2019 dated 30/08/2019 (Copy Attached) and
penalty of Rs.47500/- for unauthorized felling of 95 trees has been
imposed alongwith an order for planting double the number of trees
in consultation with the Gram Panchayat by Mamlatdar Nakhatrana
vide its order no.Saurashtra Vruksh Chhedan Dhara/Case
No0.02/2019 dated 11/12/2019 (Copy Attached).

On application to permit felling of trees by Shree Green Infra
Wind Energy Ltd. dated 05/10/2019, permission to cut 96 trees
were given by Mamlatdar Nakhatrana vide its order
no.Jaman/Vruksh Chhedan/Case No.4/2019 dated 11/12/2019 as
per the provisions of saurastra vruksh chhedan dharo, 1951. (Copy
Attached) However, as per report of Mamlatdar Nakhatrana vide
letter no.Jaman/Vashi/1970/2020 dt.22/07/2020, Shree Green
Infra Wind Energy Ltd. has not cut any trees in reference to the said
permission order.

6. It is respectfully submitted that the answering deponent reserves
his right to file further necessary affidavit as and when deemed
necessary by this Hon’ble Tribunal.

7. On the facts mentioned herein above, it is prayed by the deponent
before this Hon’ble Tribunal to dismiss the petition.

( V.K.SOLANK

tdar-Nakhatrana
MAMPATDAR NAKHTRANA

VERIFICATION

I Vasant Khemabhai Solanki

1. What is stated here in above are statements of facts derived from
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the relevant records and files and are true to the best of my
knowledge and I believe the same to be true.

. All the documents enclosed with the affidavit in reply are the true
copies of their originals.

SOLEMNLY AFFIRM AT NAKHTRANA ON 27t DAY OF OCTOBER,
2021

: ~( V.K.SOLANKI)

R.Ne. g 93 L2 "y Mamlatdar-Nakhatrana
SOLEMNLY AFFIRMED BEFOREME MAMLATDAR NAKHTRANA
BY SHRI.Yodsund....cheroabhos Solank
opummgmg;«u& ety
WHO HMAS BEEN IDENTIFIED BY
suna..m).{mhbbm.....ﬁ%m:ﬂﬁq
WHOM | PERSONALLY KNOW

EXECUTIVE MAGIS Dok - 23] 18]202)

Nakhatrana-Kutch
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No.
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JMN/2/Vashi/4640/2015

Subject:

Read:

Collector Office, Kutch
Revenue branch, Bhuj

Date: 26/10/2015

For acquiring the land on lease
for the windfarm project situated
at Moje: Sangnara, Taluka:
Nakhatrana bearing T8 NOs 84
Paiki Hec.4.00.00 Are

Shri Suzlon Gujarat Wind Park Ltd,
Rajkot

(1) Resolution No. JMN/3903/UOR
/29/A passed by the Government
Revenue Department, Gandhinagar

dated 11/06/2004,

(2) An application of the Suzlon
Gujarat Wind Park Ltd., dated
25.03.2008,

(3) A letter of the Deputy
Collector, Nakhatrana bearing No.
JMN/Vashi/2144/2010 dated
27 06.,2021;

(4) A letter of the D.I.L.R, Bhuj
bearing No. DSO=39/M.R.No.
1/30/Sangnara/09-10, dated

19.10.2010

701



9|8

(5) A letter of the Deputy Forest
Conservator, Kutch Forest
Department (West), Bhuj bearing
No. B/JMN/Te.11/6700/2010-11 dated
14 .12 . 2010,

(6) A letter of this office being
No. JMN/2/Vashi/5081/2015 dated
01 .05.2015,

(7) A letter of the Deputy Forest
Conservator, Kutch Forest
Department (West), Bhuj Dbearing
No. B/JMN/Te.11/1724/2015-16 dated
15,05.2015,

(8) Letter issued by the
Geologist (Lease), Gandhinagar
being No.CGM/ML/Lease/NOC/255/4050
dated 31.07.2015.

(9) The resolution af the
Government Revenue Department No.

JMN/3903/UOR/29/A dated 02/12/2004

(10) Letter issued by this office
being NO.JMN/2/Vashi/3051/2015
dated 15.07.2015

(11) A letter of the Mamlatdar,
Nakhatrana being No.
JMN/Vashi/2252/2015 dated
14 .09.2015
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(12) A letter of the Talati-
cum-Mantri, Sanagnara dated
23.09.2015

(13) A letter No.Stamp/stamp

duty/8472/2015, dated 02.09.2015
of the Deputy Collector, Stamp

Duty Valuation Organization ,Bhuj

ORDER

The facts of the present case are that by
way of a resolution, referred to herein above
at Read- (1) issued by the Revenue Department of
the Government, a new policy has been declared
to give the land on lease for wind farm
project. The applicant-Company, namely, Suzlon
Gujarat Wind Park Ltd, Rajkot filed an
application, as referred to hereinabove at
Read-(2), demanding certain parcels of land
situated at Moje: Sangnara, Taluka: Nakhatrana,
i.e, Hec. 46.00.00 Are of T.S.No.84 on lease
for a period of 20 years for setting up a wind

farm unit.

Pursuant to the demand raised by the

applicant-Company, the Mamlatdar, Nakhatrana,

e
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prepared a proposal in accordance with law and
the Deputy Collector, Nakhatrana submitted a
positive proposal before this office wvide the
letter referred to herein above at Read-(5) for

the land situated at Moje-Sangnara, Taluka:

Nakhatrana Dbearing T8 No.84 Paiki 1
admeasuring Hec.46-00-00. However, later on,
Hec.10-00-000 Are was demanded. Pursuant to

the same, upon verification of the record, it
appears that the Mamalatdar, Nakhatrana
submitted its report stating that Hec.5-00-00
Are Government land is available. The demanded
land is open and vacant land. It does not come
within the forest area or the Gauchar. The said
land has also not been reserved for the use of
Panchayat in future. No litigation or court
proceeding is pending in any court in respect
of the said land. The area of Acre 100-00-00
Guntha paiki in the land in question cannot be
used entirely for any purpose because it is the
waste land consisting of mounds and ravines.
Therefore there is no gquestion of obtaining any
certificate from the Narmada Baan Mukti. There

is no telephone or electric line passing over
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the demanded land. No road is passing through
the said land. The land in question is being
demanded on lease. The demanded land does not
come within the land bank or the compensatory
afforestation. The land in gquestion 1s not
being identified for any other work. No
religious places, protected monuments, Aasthan
or any religious dairy is there on the said
land. Five points in the demanded land are
amongst the Government waste land. As the
said land is the government vest land, no
deciduous or non-deciduous trees are there on
the said land. No shrubs from which coals can
be manufactured are there. The land demanded

by the applicant is hilly.

The measurement work of the land in
question situated at Moje:Sangnara, Taluka:
Nakhatrana, S.No.84/Paiki 1 admeasuring Hec.4-
00-00 for Windmill No.l to 4 has been done and
the measurement-sheet for the same has been
produced vide the letter issued by the D.I.L.R,
Bhuj, as referred to hereinabove at Read-(4).
However, out the land admeasuring Hec.5-00-00

Are, the measurement work of the land
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admeasuring Hec.01-00-00 Are has not been done

because XKXXX

From the letter issued by the Deputy
Forest Conservator, Kutch Forest Department,
(West), Bhuj, as referred to hereinabove at
Read-(5), 1t appears that the demanded 1land
situated at Moje: Sangnara village bearing
Survey No.84 Paiki 1 admeasuring Hec.51.00 land
was kept reserved by the Government under the
land bank. The area of about Hec.51.00 Are of
the land being Survey No.84 Paiki 1 has been
transferred to the forest department for
compensatory afforestation vide order dated
07.06.2000. It was submitted that an opinion
with regard to as the whether the demanded
land falls within the forest area or not, can
be given only after getting the map showing the
area of the demanded land. Therefore, the copy
of the map was forwarded wvide the letter as
referred to hereinabove at Read-6. Moreover,
it was also asked to send the clear opinion as
regards as the whether the land in question is
amongst the lands falling under the land bank

or whether the same is amongst the forest



lands?. Pursuant to the same, the Deputy
Forest Conservator, West Forest Department,
vide its letter as referred to hereinabove at
Read-7, has given 1its opinion that the land
situated at Moje: Sangnara, Taluka: Nakhatrana
being Survey  No.84 Paiki 1 admeasuring
Hec.04.00.00 Are for Windmill NOs.l to 4 comes

outside the forest area and it can be allotted

subject to certain terms and conditions. The
Geologist (Lease), Gandhinagar has given its
opinion wvide its letter, as referred to
hereinabove at Read-(8) for the land

admeasuring Hec.4-00-00 Are for the Windmill
Nos.l to 4 from the demanded land situated at
Moje:Sangnara, Taluka: Nakhatrana being Survey

No.84 Paiki 1.

From the aforesaid opinions, total Hec.4-
00-00 land is required to be allotted for the

four (4) windfarm, i.e, Windmill Nos.l to 4.

As per the provisions of the Resolution as
referred to hereinabove at “Read-(9)” issued by
the Revenue Department of the Government, the

rates of rent with regard to the demanded land
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for setting up a Windmill Project has been
determined. As per the same, the annual rent
per hector is determined to be Rs.10,000/-.
Therefore, as per the same, the amount of
annual rent to be paid by the applicant-Company
for the land admeasuring Hec.04.00.00 to be
allotted to the applicant-Company is
Rs.40,000/-. As per the provisions contain in
the resolution issued by the Revenue Department
of the Government, as referred to hereinabove
at “Read-(9)7”, the same falls within the
jurisdiction of this office. As per the said
resolution, wvide the letter, as referred to
hereinabove at “Read-(10), the applicant-
company is informed to deposit the annual rent
to the tune of Rs.40,000/- as well as the
other taxes Dbefore the Mamlatdar, Nakhatrana
within a period of 21 days for the land to be
given on lease admeasuring Hec.04.00.00 for
Windmill Nos. 1 to 4 situated at Moje:
Sangnara, Taluka: Nakhatrana bearing Survey
No.84 Paiki 1. Pursuant to the same, as per the
report of the Mamlatdar, Nakhatrana, as

referred to hereinabove at “Read-(11l), an
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amount of Rs.40,000/- towards the annual rent
has been deposited by the applicant-Company
vide Chalan No.642 dated 24.08.2015. The
conversion tax to the tune of Rs.2,40,000/- has
also been paid wvide Chalan No.632 dated
20.08.2015. With regard to the wverification
being carried out, the letter issued by the
Officer of the Sub-Treasury dated 27.08.2015 is
on record. It appears from the letter issued
by the Talati cum Mantri, as referred to
hereinabove at “Read-(12) that the non-
agricultural rate of Rs.4,000/- has been paid
on 16.09.2015 wvide Receipt No.1l9, Rs.2000/-
towards local cess has been paid vide Receipt
No.1l9 on 16.09.2015 and the amount of Rs.2000/-
towards the education cess has been paid wvide
Receipt No.98 on 16.09.2015. The original

receipts of the same are on record.

As per the letter issued by the Deputy
Collector, Stamp Duty, Bhuj, as referred to
hereinabove at Read-13, the amount of stamp
duty to the tune of Rs.15,680/- has been

deposited by way of Chalan dated 24.08.2015.
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As the amount of.the annual rent has been
paid by the applicant-Company as per the
resolution of the Revenue Department of the
Government dated 02.12.2004, as per the
provisions of the resolutions of the Revenue
Department of the Government, referred to
hereinabove at “Read-{1) and (9), as per the
aforesald opinions and as per the measurement-
sheet prepared by the DILR, Bhuj, out of the
total land situated at Moje: Sangnara, Taluka:
Nakhatrana bearing Survey No.84 Palki 1
Hec.4.00.00 Are (Point No.l to 4} is ordered to
be allotted for the purpose of setting up four

windmills to “Suzlon Gujarat Wind Park Ltd.

Rajkot on lease for a period of 20 years on the

following conditions as pre the availability;

CONDITIONS

(1) The lease period of the land shall be of

20 years.

(2) An amount of Rs.10,000/- per hector
towards the annual rent will have to be paid

regularly as determined in the resolution of

10
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the Government dated 02.12.2004. The non-
agricultural tax as well as the other taxes
will also have to be paid regularly. The said
rent will have to be paid by the developer-
Company or the person in whose favour the said
land is being subleased. Moreover, in future,
1f any changes will be made by the Government
in the rate of the annual rent, the same shall
be binding to the Company. The proof with
regard to such payment to the Government shall
have to be produced before this office from

time to time.

(3) As the issue of annual rent as well as the
other ftTaxes are directly connected to the
financial interest of the Government, if no
proof shall be produced, then appropriate

proceedings shall be initiated.

(4) As per the resolutions, referred to
hereinabove at Y“Read-{(l) and (9)”, one hector
of land is considered to be certified for one
windmill. Upon allotment of the land in such a
manner, it will have to be kept in mind at the

time of development of the adjacent lands that

11
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the wind velocity shall not be disturbed. The
developer shall be entitled to get the Right
of Way to put the WIG and Transmission. Within
two years from the date of getting possession
of the land which has been allotted vide the
present order, the said land shall have to be
used for the purpose for which it has been

allotted.

(5) The developer of the wind farm project
shall get the land on lease. After the
development, the land can be subleased to the
client only once. After making a sublease
agreement, the same shall have to be endorsed
before the Collector within 30 days. This
provision 1s necessary because the rent of the
land can be collected from the sublease holder
within regular intervals. Upon breach of such
provision, the lease deed will be put to an end
and the land shall be vested to the Government
without any redemption and free of all

encumbrances.

(6) Upon breach o¢f any of the aforesaid

conditions, and if the land is being used for

12
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any other purpose other than the purpose for
which it has been granted, then for such breach
of condition, the lease of the land can be
cancelled with immediate effect without any

kind of redemption.

(7) The land in question has been allotted to
the applicant-Company, namely, Shri Suzlon
Gujarat Wind Park Ltd., Rajkot on lease for a
period of 20 years. However, in the column of
“Occupant” of the Village Form No.7/12, the
name of the Government shall have to be shown
as the occupant. However, 1in the other column
of right, the remarks “allotted to Shri Suzlon
Gujarat Wind Park Ltd., Rajkot on lease for a
period of twenty (20) years” shall have to be
shown. When it will be subleased, then, 1like
the above, the name of the party who has taken
the land on sublease, shall have to be shown
only in the column of second right of the 7/12

abstract.

(8) For the purpose of erecting the

electricity line and making a Pakka Road on the

13
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private land, after obtaining a necessary
permission from the concerned authority,
appropriate proceedings in this regard shall

have to be initiated.

Moje: Sangnara, Taluka: Nakhatrana Tra. S. No,
84 Paiki 1 Hec.4.00.00
Sd/-{M.8. Patel)

Collector, Kutch
Sent on 27.10.2015

Sd/-
Chitins to the Collector

Copy to:-

- Asst. Collector, Nakhatrana - Kutch

- Mamalatdar, Nakhatrana-Kutch, the original

papers are attached herewith.

-D.I.L.R., Bhuj-

- Taluka Development Officer, Nakhatrana,
District: Kutch

- Talati, Sangnara, Taluka- Nakhatrana,

District - Kutch

14
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- Shri Suzlon Gujarat Wind Park Ltd., 1s¢
Floor, ™Mangal Shanti”, Opp. Oriental Bank,
Nirmala Convent Road, Rajkot-360007

- Office file

Copy to:-

-Deputy Secretary, Revenue Department, YA

Branch, Sachivalaya, Gandhinagar.
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No.

JMN/2/Vashi/3314/2015

Subject:

Read:

Collector Office, Kutch
Revenue Branch, Bhuj

Date: 01/08/2015

For acquiring the land on lease
for the windfarm project situated
at Moje: Sangnara, Taluka:
Nakhatrana bearing Traverse Survey
No. 84 Paikli Hec.7.00.00 Are

Shri Suzlon Gujarat Wind Park Ltd,
Rajkot

(1) Resolution No. JMN/3903/UOR
/29/A passed by the Government
Revenue Department, Gandhinagar

dated 11/06/2004,

(2) An application of the Suzalon
Gujarat Wind Park Ltd., dated
23.10.2013,

(3) A letter of the Deputy
Collector, Nakhatrana bearing No.
JMN/Vashi/476/2015 dated
21/04/2015,

(4) A letter of the D.I.L.R, Bhuj
bearing No. DSO-39/M.R.No.
1/48/2013-14/Sangnara, dated
22/09/2014,



(5) A letter of the Chief Forest
Conservator, Kutch Forest
Department (West), Bhuj] bearing
No. JMN/Te.11/810/2014-15 dated
22/04/2015,

(6) Letter issued by the
Geologist (Lease), Gandhinagar
being No.CGM/Lease/Kutch

NOC/15/226/1377 dated 10.04.2015.

(7} The letter of the Government
Revenue Department No.

JMN/3903/U0R/29/A dated 02/12/2004

(8 A letter No. JMN/Vashi/
1729/2015 dated 29/04/2015,

(09)A letter of the Mamlatdar,

Nakhatrana being No.
JMN/Vashi/1032/2015 dated
27/05/2015

{10)A letter of the Talati-cum-
Mantri, Nagalpur Juth Gram
Panchayat dated 02.07.2015

(11) A letter No.
Stamp/Vashi/4743/2015, dated
30/05/2015 of the Deputy

Collector, Stamp Duty Valuation

Organization ,Bhuj

ORDER




The facts of the present case are that by
way of a resolution, referred to herein above
at Read- (1) issued by the Revenue Department of
the Government, a new policy has been declared
to give the land on 1lease for wind farm
project. The applicant-Company, namely, Suzlon

Gujarat Wind Park Ltd, Rajkot filed an

application, as referred to hereinabove at
Read-(2), demanding certain parcels of land
situated at Moje : Sangnara, Taluka:
Nakhatrana, i.e, Hec. 7.00.00 Are of Tra.

Survey No.84 on lease for a period of 20 years

for setting up a wind farm unit.

Pursuant to the demand raised by the
applicant-Company demanding the land situated
at Moje : Sangnara, Taluka: Nakhatrana, 1i.e,
Hec. 7.00.00 Are of Tra. Survey No.84 paiki
land windmill SNG No. 1 to 7, the Mamlatdar,
Nakhatrana, prepared a proposal 1in accordance
with law and the Asst. Collector, Nakhatrana
submitted a positive proposal Dbefore this
office vide the letter referred to herein above

at Read-(3). As per the same, demanded land 1is

12|
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situated in the sim of wvillage Sangnara. The
demanded land is an open mountainous Government
waste land. The said land is not flat but is
mountainous. The said land does not seem to be
kept reserved for the public purpose or for the
GoVernment purpose. As the said land is
mountainous, it does not seem to be used for
agriculture purpose or cultivation of fruit
plants. Some scattered wild plants are situated
in the demanded land. There is no possibility
of finding any timber from the same. However,
the timber used for firehood can be found from
the same. It has been stated that the
applicant-Unit has deposited an amount of
Rs.35,700/-, i.e., 1% of the service charge of
the land 1in question 1in the name of the
Government as per the provision contained in
the Government Resolution dated 26.04.2011.
From the letter of the D.I.L.R., Bhuj, as
referred to herein above at “Read-{(4)"”, 1t
appears that as per the demand of the
applicant-Unit, necessary measurement of the
land situated at Moje: Sangnara, Taluka:

Nakhatrana bearing Tra. Survey No. 84 Paikl

\Z|p
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Hec.7.00.00 Are. In this regard, the
measurement-sheet 1s on record, 1in which, the

demanded land has been shown as SNG No.l to 7.

As per the demand, the Deputy Forest
Conéervator, Kutch Forest Department (West),
Bhuj, has forwarded his proposal vide letter at
“Read-(5) to allot the land at Windmill No.SNG
No. 1 to 7 admeasuring Hec.7.00.00 . The
Geologist (Lease), Gandhinagar vide its letter
at “Read-{6), has forwarded the ©positive
proposal with regard to the land being Survey
No.84 situated at Moje: Sangnara, Taluka:
Nakhatrna admeasuring Hec.07.00.00 for Windmill

Point No.SNG No.l to 6 and SNG No.S8.

From the aforesaid proposals, 1t appears
that for the Windmill SNG Neo.l to 7, the land
admeasuring Hec.07.00.00 and for the Windfarm,
the land admeasuring Hec.07.00.00 have been

allotted to the applicant-Company.

As per the provisions of the Resoclution as
referred to hereinabove at “Read-(7)" issued by

the Revenue Department of the Government, the

.
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rates of rent with regard to the demanded land
for setting up a Windmill Project has been
determined. As per the same, the annual rent
per hector is determined to be Rs.10,000/-.
Therefore, as per the same, the amount of
annual rent to be paid by the applicant-Company
for the land admeasuring Hec.07.00.00 to be
allotted to the applicant-Conpany is
Rs.70,000/-. As per the provisions contain in
the resolution issued by the Revenue Department
of the Government, as referred to hereinabove
at “Read-(7)", the same falls within the
jurisdiction of this office. As per the said
resolution, wvide the letter, as referred to
hereinabove at “Read-(8), the applicant-company
is informed to deposit the annual rent to the
tune of Rs.70,000/~ as well as the other taxes
before the Mamlatdar, Nakhatrana within a
period of 21 days for the land to be given on
lease admeasuring Hec.07.00.00 for Windmill
No.SNG No.l to situated at Moje: Sangnara,
Taluka: Nakhatrana bearing Survey No.84 Paiki.
Pursuant to the same, as per the report of the

Mamlatdar, Nakhatrana, as referred to

VARS
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hereinabove at “Read-(9), an amount of
Rs.70,000/- towards the annual rent has been
deposited by the applicant-Company wvide Chalan
No.523 dated 15.05.2015. The conversion tax to
the tune of Rs.4,20,000/- has also been paid
vide Chalan No.524 dated 15.05.2015. With
regard to the verification being carried out,

the letter issued by the Officer of the Sub-

Treasury dated 16.05.2015 1s on record. It
appears from the 1letter, as referred to
hereinabove at “Read-(10) that the non-

agricultural rate of Rs.7,000/- has been paid
on 02.07.2015 wvide Receipt No.l1l5, Rs.3500/-
towards local cess has been paid vide Receipt
Mo.1% ‘ofi 0L.07.20159 and the amount of
Rs.3500/- towards the education cess has been
paid vide Receipt No.95 on 01.07.2015. The

original receipts of the same are on record.

As the amount of the annual rent has been
paid by the applicant-Company as per the
resolution of the Revenue Department of the
Government dated 02.12. 2004, as per the

provisions of the resolutions of the Revenue

\2 | (<
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Department of the Government, referred to
hereinabove at “Read- (1) and (7) and as per the
measurement-sheet prepared by the DILR, Bhuj,
as referred to hereinabove at “Read-(4), the
land situated at Moje: Sangnara, Taluka:
Nakhatrana bearing Tra. Survey No.84 Paiki
Hec.7.00.00 Are (Point No.SNG No. 1 to 7) is
ordered to be allotted to “Suzlon Gujarat Wind
Park Ltd. Rajkot on lease for a period of 20

years on the following conditions;

CONDITIONS

(1) The lease period of the land shall be of

20 years.

(2) An amount of Rs.10,000/- per hector
towards the annual rent will have to be paid
regularly as determined in the resolution of
the Government dated 02.12.2004. The non-
agricultural tax as well as the other taxes
will also have to be paid regularly. The said
rent will have to be paid by the developer-
Company or the person in whose favour the said

land is being subleased. Moreover, in future,

2|1
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if any changes will be made by the Government
in the rate of the annual rent, the same shall
be binding to the Company. The proof with
regard to such payment to the Government shall
have to be produced before this office from

time to time.

(3) As the issue of annual rent as well as the
other taxes are directly connected to the
financial interest of the Government, if no
proof shall be produced, then appropriate

proceedings shall be initiated.

(4} As per the resolutions, referred to
hereinabove at “Read- (1) and (7)”, one hector
of land 1s considered to be certified for one
windmill. Upon allotment of the land in such a
manner, it will have to be kept in mind at the
time of development of the adjacent lands that
the wind velocity shall not be disturbed. The
developer shall be entitled to get the Right
of Way to put the WTG and Transmission. Within
two years from the date of getting possession
of the land which has been allotted vide the

present order, the said land shall have to be

727
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used for the purpose for which it has been

allotted.

(5) The developer of the wind farm project
shall get the land on lease. After the
development, the land can be subleased to the
client only once. After making a sublease
agreement, the same shall have to be endorsed
before the Collector within 30 days. This
provision 1is necessary because the rent of the
land can be collected from the sublease holder
within regular intervals. Upon breach of such
provision, the lease deed will be put to an end
and the land shall be vested to the Government
without any redemption and free of all

encumbrances.

(6) Upon breach of any of +the aforesaid
conditions, and if the land is being used for
any other purpose other than the purpose for
which it has been granted, then for such breach
of condition, the 1lease of the land can be
cancelled with immediate effect without any

kind of redemption.

10



(7) The land in question has been allotted to
the applicant-Company, namely, Shri Suzlon
Gujarat Wind Park Ltd., Rajkot on lease for a
period of 20 years. However, in the column of
“Occupant” of the Village Form No.7/12, the
name of the Government shall have to be shown
as the occupant. However, in the other column
of right, the remarks “allotted to Shri Suzlon
Gujarat Wind Park Ltd., Rajkot on lease for a
period of twenty (20) vyears” shall have to be
shown. When it will be subleased, then, like
the above, the name of the party who has taken
the land on sublease, shall have to be shown
only in the column of second right of the 7/12

abstract.

(8) For the purpose of erecting the
electricity line and making a Pakka Réad on the
private land, after obtaining a necessary
permission from the concerned authority,
approprlate proceedings in this regard shall

have to be initiated.

11
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Moje: Sangnara, Taluka: Nakhatrana Tra. &. No.
84 Paiki Hec.7.00.00
Sd/-(M.S. Patel)

Collector, Kutch
Sent on 03/08/2015

sd/-

Chitins to the Collector

Copy to:~

- Deputy Collector, Nakhatrana - Kutch

- Mamalatdar, Nakhatrana-Kutch, the original

papers are attached herewith.

-D.I.L.R., Bhuj-

- Taluka Development Officer, Nakhatransa,

District: Kutch

- Talati, Sangnara Gram Panchayat, Taluka-

Nakhatrana, District - Kutch

- Shri Suzlon Gujarat Wind Park Ltd., 1st
Floor, “Mangal Shanti”, Opp. Oriental Bank,
Nirmala Convent Road, Rajkot—-360007

- Office file

Copy to:-

12
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—Deputy Secretary, Revenue Department, WA

Branch, Sachivalaya, Gandhinagar.
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No.JMN/VASHI/1970/2020

Mamlatdar’s Office
Nakhatrana, Kachchh
Date: 22/07/2020

Deputy Collector Sir,

Nakhtrana.
Subject : (Original Application No.06/2020)
Shankarlal Gopal Patel
Versus
State of India & Anr,.
Ref : Letter No . JMN-

4/VASHI/NGT/07/2020, dated
20.07.2020 of learned Regidence
Additional Collector, Bhuk-Kachchh.

With reference to the above cited subject,
the above reference letter is addressed to vour
goodself, By that letter, Shri Shankarlal
Gopalbhai Patel of wvillage Sanganara, Taluka
Nakhtrana has filed an Original Application
No.06/2020 before the Principal bench of Hon'ble
National Green Tribunal, New Delhi, regarding
the government wvacant land alloted for the
purpose of windmill project to Shri Green Infra

Wind Energy Ltd. and seven other c¢ompanies. The
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company illegal cutting trees and damage to

other wildlife in Sanganara village.

As per the instruction of +the letter
regarding this matter, the inquing is being
performed by the Circle Officer Shri Vithon
and appropriate panchnama has been ddne and a
report has been produced along with Letter
No.N.C.0.V./Vashi/473/2020, Which has been
originally produced herewith. The detailed

report in this regard is as follows:-

1. By order dated 05.07.2019, the learned
Collector, Kachchh-Bhuij, . has allotted the
land at 12 locations to Green Infra Wind
Energy Ltd. New Delhi and vide orders dated
01.08.2015 and 26.10.2015 allotted the lands
at location 7 and 4 respectively to Suzlon
Gujarat Windpark  Ltd., Rajkot. As per
condition No.4, it has been mentioned that
the developer will be entitled to the right
of way for laying WGT and transmission line,
but the approach road has been constructed by
the Company to deliver the machinery from the
existing road of Sanganara village to the
location and separate roads are made for

laying the transmission line and for which,
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approach road is not included in the right of
way. The company has to widen the existing
cart road and make an approach road to lay
machinery and transmission lines and if there
is no existing cart road and the company
wants to build an approach road, then it is
necessary to get required permission to build
a road for erecting windmills at such points
and to cut down the intervening trees, but no
permission has been obtained by any of the
companies for the locations of the approved

windmills in Sanganara village}

Shri Suzlon Gujarat Windpark, Rajkot, has
erected windmills at 6 locations out of 11
and foundation work has been done on 2
locations and no any work has been done on 3
locations. No any approval has been obtained
by the Company for making the approach road
and cutting trees for Jlaying transmission
line to reach the location and no any action
has been taken against the company. The
details of total 11 locations of this Suzlon

company are as follows :-

By the order of learned Collector, Kachh-bhuj

dated 01.08.2015, the traverse land bearing
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Survey No.84/paiki, admeasuring 70,000
(Hector-Are) of wvillage Sanganara has been
allotted to Shree Suzlon Gujarat Windpark
Ltd. Rajkot for the industrial purpose of
Windpark project. Windmills have been set up
at 3 locations i.e. Location No.ROH 126, 132
and 133 out of 7 locations and the work upto
foundation has been done at location Nos.129
& 130 and no any work has been done by the
company at location (as per measurement

sheet) Nos.SNG-06 and SNG-07.
ROH - 126 as per measurement sheet No.SNG-01:

In the year 2017, this windmill has been
erected on the land bearing Survey
No.84/paiki, admeasuring 1/00/000 (Hector-
Are} 1 km. away from wvillage Godjipar at
North-Rast directions. The approach road has
been widened tb make way for this windmill
and around this location, Kher {Gord), Kardo,
Bordi and wild acacia trees, which appear to

have been cut down at that time.
ROH - 132 as per measurement sheet No.SNG-04

In the vyear 2017, this windmill has been

erected on the land bearing Survey
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on this pléce, so a windmill has been erected

by Constr@cting an approach road by the

company and

(Gord), Ka

around this location, Kher

rdo, Bordi and wild acacla trees,

which appear to have been cut down at that

time.

ROH - 133 és per measurement sheet No.SNG-05

In the ye?r 2017, this windmill has been

erected

No.84/paiki,

Are) and a

on this place,

road by the

ROH-133. In this

o1 the land bearing Survey

admeasuring 1/00/000 (Hectox-
nd there was no existing cart road

so a windmill has been erected

by constructing total 2400 meters approach
company to reach ROH-130, 132 and
area, FKher ({(Gord), Kardo,

Bordi and

wild acacia trees, which appear to

have been cut down at that time.

ROH -

129 as per measurement sheet No.SNG-02

Only foundation has been done on the land
bearing survey No.84/paiki, admeasuring
1/00/000 (Hector-Are). No windmill has been

erected and an approach road of 100 meters

has been d¢onstructed from the existing cart

road. At

this place, Kher (Gord), Kardo,
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Bordi and wild acacia trees, which appear to

have been cut down at that time.
ROH — 130 as per measurement sheet No.SNG-03

Only foundation has been done on the land
bearing sSurvey No.84/paiki, admeasuring
1/00/000 (Hector-Are). No windmill has been
erected and there was cart road and
therefore, the road of ROH-130, ROH -132 and

ROH-133 that was built, has been used.

Thus, out of the total land sanctioned
for 7 locations, no work has been done on on
2 locations of SNG-6 and SNG-7 as per

measurement sheets.

The learned Collector, Kachchh-BRhuj, wvide
order dated 26.10.2015 has granted the land
admeasuring hector - Are 4/00/00 of Survey
No.84/paiki/1, out of which, windmills have
been erected on 3 locations and no any work
has been done on 1 location. The details of

works done on 3 locations are as under:-

(1) ROH - 122

\7] 1742
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This windmill has been erected on the land
bearing Survey No.84/paiki/l, admeasuring
1/00/000 (Hector-Are) in the year 2017 and a
windmill about 470 meters was erected at
north side on the road of village Beru to
Rampar. Out of which, 300 meters of existing
cart road has been widened and 170 meters new
approach road has been constructed. At this
place, Kher (Gord), Kardo, Bordi and wild
acacia trees, which appear to have been cut

down at that time.

ROH - 127

This windmill has been erected on the rocky
land bearing Survey No.84/paiki/1,
admeasuring 1/00/000 (Hector-Are) and a new
approach road 400 meters from the existing
cart road has been used. At this place, Kher
(Gord), Kardo, Bordli and wild acacia trees,
which appear to have been cut down at that

time.

ROH - 138

This windmill has been erected on the land
bearing Survey No.84/paiki/l, admeasuring
1/00/000 (Hector-Are) in the year 2017 and a

windmill about 180 meters was erected at west

17{ 743



side on the road of wvillage Beru to Mosuna
and at this place, Kher (Gord), Kardo, Bordi
and wild acacia trees, which appear to have

been cut down at that time.

Thus, out of total land i.e. hector. - are
4/00/00 granted to the company, 3 windmills
have been erected over 3/00/00 hector - Are
land and no any work has been done over

1/00/00 hector - are land.

By the order dated 05.07.2019, the learned
Collector, Kachh-bhuj has granted  total
admeasuring 12/00/00 hector - are of land
from Survey WNos.4, 60, 65, 75, 109 and 174
and 209 i.e. total 7 survey number of village
Sanganara, to Green Infra Wind Energy Ltd.,
New Delhi for 7 locations. The following
works/operations were carried out by the

Company at the following locations:-

Location No.l1l8 of Sanganara, Survey No.o60,

Hector 1-00-00 are.

The company has dug a pit by JCB to fill the
foundation to build a windmill about 15
meters in dliameter, about 10 meters deep at

this location and the existing cart route is

7744



(3)

used to get to this location and in the area
where the pit was dug, in August 2019, Kher
(Gord), Kardo, Bordi and wild acacia trees

were cut down from the land of this area.

Location No.17 of Sanganara, Survey No.1l09,
Hector 1-00-00 are.

At this location, the company has dug a 15X15
feet deep by JCB machine about 6 feet deep
and cleared the surrounding area by cutting
down Kher (Gord), Kardo, Bordi and wild
acacia trees. No any other work has been
done. The JCB has been taken to a
deforestation site 1In an area of about 50

meters from the existing cart road.

Location No.6 of Sanganara Survey No.2Z09

Hector 1-00~00 are

The location is 1.5 km away west of Asphalt
Road from Beru rcad to Mosuna village. At
this location, the company has dug a pilt to
fill the foundation and erected iron rods of
different thickness inside to erect a
windmill with a diameter of about 10 meters
by 15 meters and no any cement crocket work
has been done and Kher), Bordi, wild acacia

trees were cut down in August 2019 1in an area
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of about 200 meters from the existing cart
road and the trees were cut to widen the road
leading to the Suzlon company's transmission
line. Approach rcad has not been made and
iron and other materials were taken away

using this road.

Location No.l of Sanganara Survey No.l74

Hector 1-00-000 are

The foundation of cement concrete has been
laid on this location by cutting down the
surrounding trees like Kher, desi Acacia,
Bordi and Ganda Acacia trees and putting iron
rods and the windmill has not been erected.
Trees have been cut in an area of about 100
meters and road has been made. Approach Road

has not made.

Location No. 3 and 4 of Sanganara's Survey

No.209

To go up to this location, trees like Kher,
Bordi, Desi Bawal and Ganda Bawal have been
cut down. No road has been made and no any
such work/operation has been carried out.
Even though, there is a cart road next to the

location No.5, the road has been made by
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digging about 50 meters and removing the

trees.

Location No.9, Survey No.75, Location No.10,
Survey No.75, Location No.14 Survey No.4,
Location No.l15 Survey No.60, Location No.1l6
Survey WNo.65, Location No.19 Survey No.60.
Thus, on total six locations, no work has

been done by this company.

In particular, for cutting down total 432
trees illegally at the abqve mentioned place,
case under the Tree Cutting Act was filed
against the company being Case No.1/2019 and
vide order dated 30.08.2019, fine of
Rs.3,04,950/- was imposed upon the company
and the company has deposited the said amount
to SBI, Nakhtrana on 31.08.2019 as well as
for cutting down 95 trees 1llegally, Case
under the Tree Cutting Act was filed against
the company being Case No0.2/2019 and vide
order dated 11.12.2019, fine of Rs.47,500/-
was imposed upon the company, which was

deposited in SBI, Nakhtrana on 16.12.2019.

The company has been given permission wvide
order dated 11.12.2019 to cut down a total 96

trees coming in the way to go to location



nos.5, 6, 17 and 18. But the intervening
trees are not cut down by the company to go

to the locations.

The current status of 40 windmill locations
approved at Moje Sanganara, Taluka Nakhtrana
is as follows:-

1. Suzlon Gujarat Wind Park Ltd. Rajkot 11
2. Green Infra Wind Energy Ltd.New Delhi 12
3. Torrent Power Ltd, Ahmedabad 10

4. Adanli Green Energy (MP)Ltd. Ahmedabad 07
The company wise status of the above 40

locations is as underx:

(1) 11 locations of Suzlon Gujarat Wind Park
Ltd.
- Windmills have been erected at 6 locations
- Foundation has been made on 2 locations
- No any work has been made on 3 locations
(2) 12 locations of Green Infra Wind Energy
Ltd. New Delhi
- Pits have been dug at 2 locatlions
(Location Nos.1l7 and 18)
- Iron rods are laid on 1 location.
Foundations are not made. (Location

No.6)
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- No foundation has been made on 1
location (Location No.l)

- No any work/operation has been done at
8 locations. (Locations Nos.3, 5, 9,

10, 14, 15, 16 and 19)

(3) 10 locations of Torrent Power Ltd.
Ahmedabad

- Any type of work/operation is not

being started on all these 10

locations.

(4) 7 locations of Adani Green Energy
(MP) Ltd. Ahmedabad

- Any type of work/operation is not

being started on all these 7

locations.

Thus, the above details have been submitted
as requested. This is accompanied by the
necessary supporting paperwork, which 1is well
known to you sir.

gd/f-

A.N.Solanki
Mamlatdar, Nakhtrana

Enclosure :-
As above

(7/\3\49
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Office of Collector and District Magistrate,

Kuchchh-Bhuj,

JIMN-4 Office, Revenue Branch, JillaSevaSadan,
Mandvi Road, at :Bhuj-Kuchchh. Pin-370001.
E-mail :collector-kut@gujarat.cov.in — Tel. : 02832-250020/
Fax : 02832-25043.

No. : IMN-4/WINDMILL/VASHI/1250/2021. DATE : 15/07/2021.

Subject: Mouje : Sangnara, Ta. : Nakhatrana,
Regarding taking back the land in Government
and in Government Control the land which has
been allotted on lease for the purpose of WIND
FARM POWER PROJECT.
M/s. SUZLON GUJARAT WIND PARK LTD.

Reference: (1) Letter No. :SS/Sangnara/Suzlon Brach of
Term/Vashi/257258/2021, Dt.22/06/2021 of
Shri Deputy Collector.
(2) Application of Suzlon  Company
Dt.02/07/2021.
(3) Letter No. : JMN-4/Windmill/Vashi/1250/
2021, Dt.12/07/2021 of this office.

ORDER

In this work the fact is that, the below
mentioned Government Waste/Spare land of
Village :Sangnara, Taluka : Nakhatrana, District :
Kuchchh for the purpose of WIND FARM
POWER PROJECT has been allotted for the Lease
of 20 years by the below mentioned orders to

ShriSuzlon Gujarat Wind Park Ltd., Rajkot.



20/8

-2-
Sr. Taluka Village Survey Order No./Date Allotted
No. Number of this Office. Land
He.Are.
I. | Nakhatrana | Sangnara | 84/paiki | IMN/2/Vashi/3314/ | 7-00-00
2015
Dt.01/08/2015
2. | Nakhatrana | Sangnara | 84/paiki | JMN/2/Vashi/4640/ | 4-00-00

2015
Dt.26/10/2015

Whichever land has been allotted by Shri
Deputy Collector, Nakhatrana vide their letter
mentioned in Ref.(2) from those above 11
locations paiki in 6 (six) locations Wind-Mill has
been installed and on 2(two) locations foundation
has been filed since earlier. And on the remaining
three location the company has not done any work.
Thus in the said produced case since the date of
possession of the land has been received as per
Term No.4 of the Order of land allotment within 2
(two) years the use of the said land should be done
for whichever purpose and this is the provision in
it. Thus from the location paiki which has been
allotted vide the order of Dt.01/08/2015 on Point
No.SNG-2 and 3 as foundation has been filled

there have not done any work in Point No.6 and 7.
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And on the four locations paiki allotted vide the
order of Dt.26/10/2015 of this office on one
location No.3 Wind-Mill has not been installed
hence there is becomes the breach of Term No.4 to
do the procedure regarding breach of term Shri
Deputy Collector have given their opinion.
Moreover, Sangnara Village Panchayathave given
permission to the Suzlon Company for doing the
work at whichever time by the resolution. And at
Sangnara Village case of the Honourable National
Green Tribunal has been filed which is pending
now. And in this regard by Honourable National
Green Tribunal have issued any Injunction Order
regarding this nothing is being reflected from the
record. This has been informed by Shri Deputy
Collector, Nakhatrana.

The applicant company has done the
submission vide their application mentioned in
Ref.(2) that, whichever land of 11 locations have
been allotted on lease for the purpose of Wind

Farm Project to the company at Mouje : Sangnara,
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Ta. : Nakhatrana, those paiki the company has
installed Wind-Mill on the 6 (six) points and
recently these Wind-Mills are running. And also
have done the procedure earlier up to the
Foundation on 2(two) Points on SNG-2 and 3. For
extending the time limit of renewal of it and
regarding paying whichever the amount might be
charged for the penalty regarding the breach of
term the company has given their consent. And for
the remaining 3 (three) point in which the work
has not been done as it is not required by the
company they have given their consent to take
back the said land in Government and under the
control of Shri Government.

Thus, looking towards all the above
mentioned facts, at Mouje :Sangnara, Taluka :
Nakhatrana, vide the order No.
JMN//2/Vashi/3314/2015, Dt.01/08/2015 the land
of He.7-00-00 Are and Order No. : JMN-
2/Vashi/4640/2015, Dt.26/10/2015 the land of

He.4-00-00 Are. of this office means the total land
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of He.11-00-00 Are. has been allotted to M/s.
Suzlon Gujarat Wind Park Ltd. for the purpose of
Wind Farm on lease for 20 years. Which paiki by
the Suzlon Company has installed Wind-Mill on 6
(six) Point and on 2 (two) Point No.SNG-2 and-3
on the land of He.2-00-00 Are. have filled the
Foundation. Hence the partly breach of term of
Term No.4 of the Order of Dt.01/08/2015 of this
Office has been done.Regarding the said breach of
term vide the letter of this office mentioned in
Ref.(3) it has been informed to M/s. Suzlon
Gujarat Wind Park Ltd. to pay the amount of
Rs.3,20,000/- (In words rupees Three lac Twenty
thousand only) for the penalty to ShriTalati-cum-
Mantri, Sanganara. The work of the said location
should be completed within the time limit.

And in the remaining land of He.3-00-00 Are.
of location-3 (three) mentioned in the below
mentioned Table in which the company has not
done any work. Hence order has been passed to

take back the said land in Govt. and under
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Government Control without any compensation

and without any encumbrance.

20(F

Sr. | Taluka | Village | OrderNo/Dateofthis | Allotted | Survey | The land to be
No. Office. Land | Number | admitted in Shri
(He. Are.) Government.

He. Are,

L. 2, 3. 4, 5. 6. 1.

I | Nakhatrana. | Sangnara | IMN/2/Vashi/3314/2015 | 7-00-00 | 84/paiki | Location No. :
DEO1/08/2015 SNG-6&7

2-00-00
2. | Nakhatrana. | Sangnara | JMN/2/Vashi/4640/2015 | 4-00-00 | 84/paiki | Location No.: 3

Dt.26/10/2015 1-00-00

That ShriMamlatdar should obtain the
possession of the said land without encumbrance
mentioned in Column-7, Survey Number, Village
mentioned in the above Table/ Schedule with the
above detail, and should report within 7 days to
this office. And should recover the dues might be
due and to be taken by the Government on the said
land and should give report. And should have to
do note of this Order in the Revenue record.

Sd/- 1llegible,
(Pravina D.K.)
Collector-Kuchchh.
Round Seal of :

Collector,
Kuchchh-Bhuj.
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To;

Shri Authorized Officer,

M/s. Suzlon Gujarat Wind Park Ltd.,

1* floor, Mangal Shanti, Nirmala Covent Road,
Rajkot.

Copy forwarded for information and to do the procedure.

1. Shri Deputy Collector, Nakhatrana-Kuchchh.

2. It is requested to make note of the order of
ShriMamlatdar, Nakhatrana-Kuchchh at Village record
and obtaining the possession of the said land into
Government and under control of Government which
has been taken back and making Panchnama-Rojkam
should give report and to inform to this office.

. D.ILL.R. Shri, Bhuj-Kuchchh.

4. Talati-cum-Mantri, Sangnara, Ta. : Nakhatrana-Kutch

for information.

5. At Office File.

(OS]
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ANNEXURE A/5 (COLLY)

Office of the Collector and District Magistrate, Kachchh-Bhuj.

\I i ‘ - . ‘-

JMN-4 Records, Revenue Department, Jilla Seva Sadan, Mandvi Road, Bhuj
N é!

Kachchh, PIN 370001.

Email: collector~kut@gdiarat.£{ov,in, Tel- 02832-250020/FAX~ 02832-250430.

IIt-ltnlIlnlloutuiulu-lbnull.l-|.....lgl||lu--llntulluurﬂauuaunllllllll-n--II

No. JMN-4/Windmill/vashi/1168/2018 Date: 20/12/2018.
: J

Sub:- Village Sanganara, Tal, Nakhatrana

>No. 4, 89, 75, 174, 194 land per each S. No. He.1.00.00 and also 163

land He. 2.00.00 Aare of total-land He.7-00-00 Aare for wind mill prOjECt to be
obtained on lease,

Shree Adani Green Energy (MP) Ltd., Ahmedabad.

Ref:- (1) Government Revenue Department, Gandhlnagar Resolution No.

JMN/3903/UOR/29/A dated 11/6/2004,

(2)  Government Revenue Department, Gaﬁdhinagar

Resolution
No.JMN/3903/UOR/29/A dared 2/12/2004

(3) Government Reveriue Department,

Gandhinagar Resolution No.
JMN/3903//UOR/29/A dated 20/02/2006

(4) Application dated 12/02/2018 from Shree Adani Green Energy (M P ) Ltd.

(5) Letter No. JMN/vashI/1523/2018 dated 18/05/2018 from the Dy. Collector,
Nakhatrana

"

(6) Letter No. DSO-39/MR No. 1/375/2017-18 dated 25/07/2018 from the DILR,
Bhuj. '

(7) Letter No. B/JIMN/Te 12/806-07/18-19 dated 25/04/2018 from Chief

Conservator of Forest, Kachchh Forest Circle, Bhuj

26 [n
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(13) Letter No. IMN/2018/2255/a.1 4,

I Ltd.

. t
210, 211, 0 215, to 219, 221, 223 to 251, 253, 2018 19/39116 d: ed
i 8’ 0 D men i the Geology and
/ /2018 from Additional Director, (Development), Office of
1/09

ining Commissioner, Gandhinagar,
Mining C

' 8
(o Office letter No. IVIN/4/uing mill /vashi/1168/2018 dated 5/12/201

(10) Letter No. JMN/\faShi_/chaianfz'mg dated 13/12/2018 from the Mamlatdar,
Nakhatrana '

(11) letter dated 12/12/2018 from the Talati cum Mantri, Shree Sanganara
Gram Panchayat, Tal. Nékhatfqna-!(achchh.

(12) Letter No. Stamp/lease/wind farm/stamp duty/7968 dated 17/12/2018
from the Dy. Collector, Stamp Duty Assessment Administration, Bhuj.,

ted 11/09/2018 from the Government

Revenue Department, Gandhinagar,

!’

lease has been declared vide the Government Revenue Department resolution.

At Reference No. 1 above. Applicant company Shree Adani

Green Energy (MPp)
vide Reference —

(4) above has applied for land with S.No. 4, 89, 75, 174, 194
land per each S. No. He.1.00.00 and also land 163 He. 2.00.00 Aare of tota| land

He.7-00-00 Aare of village Sanganara, Tal, Nakhatrana for wind mill project to

be obtained on lease for a period of 20 years,

With reference to the application of the applicant company, the Mamlatdar,

16/06/2018 has
prepared official proposal and has forwarded the same with positive

Nakhatrana videl his letter No. JMN/vashi/1469/2018 dated

recommendation to the Dy. Collector, Nakhatrana vide Reference —

(5). Details
of the same are as under;

Demanded land is a Government waste land, hilly area, wherein the Company

has requested for grant of 20 years lease on land at different locations for the

purpose of erecting wind mills.

Demanded land is not amongst the

767
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Overnment grazing land or fof transfer to the Forest Departmient. Demanded

._:.,5 not amongst the fand reserved for any public or other purpose. No
. }:i.'ous place, conserved monument of faith or termple of any religion or any
ch structures are there within the area of the demar Jed fand, There is no

it case or any dlspute 10 respect of the said land. Roads/rough roads are
" Ih; e for movement “Within the demanded fand. No electricity or telephone
?ﬁiﬁ'unES are passing tilirough the demanded land, Small and wild plants like acacia
otc. e found here and there in the demanded land. On the site inspection

(epott and local map tracings are submitted herewith,

._ For the purpose and in terms of the provisions of the Government resolution
dated 6/4/2011, the applicant company has informed that they have on
" 09/02/2018 deposited in the Government account a sum of Rs.14,000/- vide

Chalan No. 427 with the Bhuj branch of State bank of In¢ia being the amount of
19 Service charges for the said land. N 3

Circle Officer, Nakhatrana has carried out an on- site iispection of the land
demanded by the apphcant company and as per verification with the
Government records an opinion has been forwarded oy the Dy. Collector,
Nakhatrana for land demanded by Shree Adani Green tuergy (MP) Ltd. AUS.
No. 4, 89, 75, 174, 194 land per each S. No. He.1:00.00 ind also 163 land He,
2.00.00 Aare of totai land He.7-00-00 Aare for wind mil project at Sanganara

village of'Nakhétrana Taluka.

Vide Reference No.-{6} of D 1L R, B'h_u], applicant demanded land at S. No. 4
Hee¢. 1.00.00, 89 Hec, 1.00:(!0, 75 -Hec.1.00.00, 163 Hec. 2.00.00, 174 Hec.
1.00.00, 194 Hec. 1.00.00 at village Sanganara, Tal. Nakhatrana as shown by the
applicant was surveyed in their presence at the cost of the appiicant unit and
was matched with the records of D § O and it was observéd that land at 5. No. 4
Hee, .1.00.00, 89 Hec. 1.00.00, 75 Hec. 1.00.00, 163 iiec.2,00.00, 174 Hec.
1.0%0.00, 194 Hec. 1.00.00 are available, Measurement sh. at No, 1/375/2017-18:
dared 25/07/2018 for the same has been submitt2d. Coordinates and
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L

pposite Maps have also been submitted whose |
_ : se locati

, 95, 439, 260, 568 total 7 {seven)

-:_Oﬂiﬂion has been given for land at S No. 4 Hec.1.00.00, 89 Hec.1.00.00, 75 H

- 00, 163 Hec. 2.00.00, § PR

1.00-0 00.00, 174 Hec. 1.00.00, 194 Hec. 1.00,00 Aare, total Hec
.00. This opini i | |

700.0 pinien has been given subject to insulation of electric lines, to fit

. d .
bird guaros and reflectors on poles and lines and other conditions whose
jocation No. is MDV-601, 178, 31,95, 439, 260, 563

vide Reference No.<(8) of Additional Director (Development), Office of the
Geology and Mining, Gandhinagar, “No Objection” certificate has been
cubmitted in respect of demanded land at S. No. 4 Hec.1.00.00, 89 E:_Iec.l.OO.UO,
75 Hec. 1.00.00, 163 Hec. 2.00.00, 174 He‘c‘.l.O0.00, 194 Hec. 1.00.00 Aare,
total Hec. 7.00.00 of viliage Sénganara, Tal. Nakhatrana for wind mill point No.
MOV-601, 178, 31, 96, 439, 260, 568,

I

Thus, considering the above-mentioned opinions, land demanded by the
applicant company at 5. No. 4 Hee.1.00.00, 89 Hec.1.00.00, 75 Hec. 1.00.00, 163
Hac. 2.00.00, 174 Hec. 1.00.00, 194 Hec. 1.00.00 Aare, total Hec. 7.00.00 of
village Sanganara, Tal. Nakhatréna for wind mill point No. MDV-601, 178, 31,
96, 439, 260, 568 is allottable to the said company.

Vide Reference No-(2) of thé Revenue Department of the Government
resolution provisions, rates fof the rent for the land for the purpose of wind mill
projects have been inalized. Accordingly, annual rent of Rs. 10,000/ per
Hactare has been inalized. Accordingly, rent for hec. 1,00.00 land afotted 19
the applicant unit comes to Rs.10,000/-. Which as per the provisions of the
Government Revente Depa}tment Rq{érence No-{2) falls under the jurisdiction,

of the Office. Thus, vide Reference No. ~{9}) of the Office, the applicant



o the siamlatdar, Nakhatrana Within a 70,000/~ and other
eriad of 21 '

89 75, 174, 194 per S. No. Hec, 1,gp W ang days in respect of s,
na No. 16

3
700 00 forwmd mill point No, Mpy. 601,178 3¢ 06 Hec, 2.00.,00, tatal
439, 260, 568,

N

. ]\[ the Mamlatdar B
) C rdlﬂg ! akhatrana Vltie R
Eferellce NO - (|{))
repurt on

/12/2018 the appilcant company has deposited annual r

ide chalian No.1238. Also, the Conversion Tax of Rs, 42:0?: e
posited vide Challan No.1240" on date 13/12/2018, Also Ofashas be:n
ssessment letter and 'nStrUCttons from the Dy. Collector, Stamp:DZti
'.__'Aggessment, Bhuj difference of 1 % of Service charges amounting to Rs.59,500/-

has been deposited vide Challan No.1241 dated 13/12/2018, original of which

nas been submitted.

vide Reference No-(11) of Talat} cum Mantri, Sanganara Gram Panchayat, Rs.

7,000/ for Non-Agriculture tax vide Receipt No. 88 dated 12/12/2018, Local
Cess amount of Rs.3,500/- vide receipt No. 88 of 12/12/2018, and Education
Cess of Rs.3,500/- vide receipt.No. 4 dated 12/12/2018 have been paid, original

receipts for the same have been submitted.

vide Reference NO-{12) of . Dy. Collector, Stamp Duty Assessment, Bhuj,
recoverable official stamp dut\'f for the same at Rs.27440/- has been deposited

on 13/12/2018 vide Chalian N"o'. 1208, Report to this effect and original receipt

have been submitted.

Since -annual rent amount in terms of the resolition of the Government

Revenue Department dated 2/1?/2004 has been paid by the said applicant, as

per provisions of the Government Revenue Department Reference ~ {1) and {2)

and above- mentioned opmlons, Order is hereby issued 10 #shree Adant Green

ad for grant of lease for the peﬂod of 20 years in.

Energy (MP) Ltd.” Ahmedab

respect of land at 5. No. 4 Hec, 100.00 3316 89 Hec, 1.00.00 aare, 75 Hec.

 Is directed 10 D3y amount of g RPN
ent of Rs.
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b .63 Hec. 2.00. |
| 0 09 aare, ' 0.00 aare, 174 Hec. 1.00.00 aare, 1"';\4
= Hec. 1.00.00

Otat land Hec. 7.00.00 aare of village Sanganara, Tal.
al. Nakh

ill point MDV-601, 178, 31, 96 439, 260 et atrana with
. hiect t0 O inions or the purpose of 7 wind
; subjec \ p and conditions laid down b
- pments of the Government and as laid d y the respective
f Ty _ own hereunder
a,nditions:-

1) Tenure of the lease shall be 20 years.

m pnnual, rent of Rs. 10000/~ per Hectare as fixed by the Government vide
cesolution dated 2/12/2004 shall have to be paid reguiarly. Non-

agriculture taxes

g s and other taxes on land shalt also have to be paid

eoutarly. Re ‘o be pai .
regutarly nt shall have to be pal;l by the sub lease client. Any
alterations made by the Government in future in respect of the rent
amount shall be binding up on the Company. Proof of payment made in
respect of the aboye amounts shall have to be submitted to us from time
to time. ! o

(3} Since payment of annual rent and other taxes are refated with the
financial concern of the Government, your failure to produce such proof

shall attract fegal proceedings against you.

( } As per Reference ~ (1) and {2) of the Revenue Departiment, one-hectare
land is ‘considered as standard unit for 1 wind mill. On allocation of the .
land as per, the sald norms, at the time of development of the Jand

adjoining and surrounding the sald land it is to he ensured that Wind

Velocity is not disturbed, Developer shall be eligible to get Right of way

for-keepmg/snsta'.hng WTG and Transmission. HOWEVeT, for transmission

and right of way, use of prwate tand reserved for grazing, village limits,

cremation ground etc. shall not be allowed.

{5) Land shall have to be used for the purpose for which the same is atlotted

within a period of 2 years from the date of this Order. Failure to do so

shall be cansidered as @ preach of condmon
proiect shall obtain the land on jease and

{6) Developer of the wind farm

after its development, €an give the same on sub lease to client once only-

After entering in @ the agreement for sub lease, endorsement form the,

¢ shall have t0 he obtained within 8 -period of 30 days. This

Collecto
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prouision 15 MECESEATY 50 that rent can be recovered from the sub |

nolder from time to time. In case of breach of the provision, th Iease
nall be terminated and the sald land shall be taken ov*er : e
GO\,Emmen'c without any compensation and free of any charges y the
0 The said land is allotted on lease for a period of 20 years to the'ap licant
Jcompany “shiée Adani Green Energy (MP) Ltd,, Ahmedabad. Tn the
column 'Possessor’ of the village form7/12 shall be mentioned as
igovernment’ only, while in ‘second charge’ column, it shall be noted as
nsanctioned to Shree Adani Green Energy (MP) Ltd.'Ahrnedabad on lease

or 20 years”. Even after the sub lease, name of the party getting sub

lease shall be mentioned in Form 7/12 only in abnve details.

(8) For constructing road?, laylng of eiectrlc’ lines from the private land,
further steps may be taken after obtaining consent from the concerned
unit/account holder as also permission from the concerned Departments
by following the rules and regulations. |

(9) Activities in‘the land demanded shall be undertaken after mnintaining a

distance of 50 meters from the e)nstlng local forest area: In case of any

legal requirement in the matter, permission from the competent

authority shall have to be obtained.
(10) Forest area should not be used at the time of digging or for transporting

material, Care should ‘also be taken to ensure that no wild life is

damaged/disturbed.

(11) In case existing trees are to be cut in the demanded land, official

permission from the competent authority shall have to be obtained

before using the same and trees shall have to be planted in nearby area.

{121] No activity <hould be undertaken which obstructs any natural water flow

towards or from the demanded land.

(13) In case of any blasting' etc, in the demanded land area, it should be

ensured that nE; obstruction in dally routine actlvities of the wild life Is

caused and before such activities, permission from the nearby concerned

- Official of Western Kachchh Forest Circle s_hould be obtained.

(14) In case of need for construction of approach road from the main road for

movement in the demanqed land and for laying of electrlc lines and if the

main road is declared as 3 protected Forest, prior. approval from the



jaying of electric lines, f approach road ang

ver, in‘case land for a; ;
Moreover, | d for airport/air force/railway/port/ /
sea area/CR Z

is situated i
area is situated in the area surrounding the sqner
land shall Bé made sanctioned land area, use of
the _ e'only after obtaining necessary permission f
1on from

the competent authority. Moreover, the said land can be used only af
ed only after

obtaining all necessary approval/ issi
Permission under a
ny other rules
regulations. ' "

ge) 10 case of any change that may come up in respect of policy for grant of

lease of Government land for wi i ;
| ind mills, the same shall be binding up on

the applicant company.

(17) Incase of breach of any of the above-mentioned conditions or the leased
land is used for any other purpose, the lease shall be immediately

terminated for breach of conditions and without any compensation.

(Village: - Village: Sanganara, Tal. Nakhatrana, Land at S. No. 4 Hect. 1.00.00

aare, 89 Hect. 1.00.00 aare, 75 Hect. 1.00.00 aare, 163 Hect. 2.00.00 aare,
174 Hect. 1.00.00 aare, 194 Hect. 1.00.00 aare)

(Wind mill point No. MDV-601, 178, 31, 96, 439, 260, 568. Total -7 (Seven)

point):

Dispatched én: 24/12/2018.

(SEAL) bR | 5d/-(Remya Mohan)
Sd/- : I- L | | Collector-Kachchh.
Chitnis to the Collector

Bhuj-Kachchh.

To,

Authorised Signatories,

Adani Green_Energv.(M P) Ltd. _ ' ‘

‘Adani House', Near Mithakhali Six Roads,

26/

773



g o [ e oy 774

: aurangpura, Ahmedabad - 380009, ' \ X &/

Cgopy 07
» Dy: Collector, Nakhatrana-Kachchh

Mamlatdaf, Nakhatrana-Kachchh, Original bapers of the case are

enclosed. For-handing over Sanad in terms of the provisions of the
Government letter dated 12/6/06, |

% DILR, Bhuj-Kachchh

» Chief Conservator of Forest, Kachchh Forest Circle, Kachchh-Bhuj.

Geologist, *Department of Geology and Mining, Office of the
Co\lécto_rl(achchh ' |

% Taluka Development Officer, Nakhatrana-Kachchh

}“*' Talati, Sanganara Gram pa-nchayat, Tal.'Naklhatrana,.oist:Kachchh
> Office File. '

Copy with corplements to; -

> Dy. Secretary, Revenue Departmeht, ‘N'Branch, Sachivaiay, Gandhinagar.
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Office of the Collector and District
Magistrate, Kutch - Bhuj

JMN - 4 office, Revenue Department, District
Seva Sadan, Mandavi Road, Kutchchh- Bhuj pin -
370001

E.mail: collector-Kutlgujarat.gov.in. Tel
02832-250020/Fax-02832-250430

29/p

No.JMN-4/windmill/Vashi/1727/2021 Date:07/10/2021
Subject:- Mouje Sangnaara, Taluka:
Nakhatrana

For vesting of the land to the
government which came Lo be
allotted for wind power project

Ms. Green Infra Wind Energy Ltd.

Reference:- (l)Letter issued by the Deputy
Collector, Nakhatrana being No.
JMN/windfarm/sangnara/vashi/974/20
21 dated 27/08/2021

(2) An application dated
26/08/2021 made by the Green Infra
Wind Energy 1td

- 0Order: -

The facts of the present case are that the vide
the below mentioned order, the Government waste
land having different survey numbers situated
at Village Sangnara, Taluka: Nakhatrana,
District: Kutch has been allotted to Shri Green

Infra Wind Energy Ltd., New Delhi for the

778



purpose of windfarm power project on lease for

a period of 20 years.

Sr Taluka Village Survey Date and No. of the | Allott

No No. present order ed
land
Hec-
Are

1 Nakhatrana Sangnara 4,60,65 | An order dated | 12-00-
Pec 05/07/2021 being | 00

109, No. JMN-
174 and | 4/Windmill/Vashi/26

209 3742019

In the letter issued by the Deputy Collector,
Nakhatrana, as referred to hereinabove at
Ref. (1), it has been stated that out of the 12
locations in the aforesaid allotted land, there
are pits at Location Nos.l7 and 18. The iron

rods have been laid at Location No.06. However,

the foundation has not been made. Foundation
has been made at Location No.l. At the
remaining eight locations (Location

Nog.3;5,9;10,14,15,16,19) no work has been
undertaken. Thus, in the present case, 1in the
order of allotment of 1land, one of the

conditions is that the allotted land shall have

29[B

779



to be used within a period of two years from
the date of taking over the possession of the
land for the purpose for which it has been
granted. Thus, it appears that there 1is a
breach of condition No.5 of the order dated
05.07.2019 passed by this office. However, no
work has been undertaken at any location as per

the condition No.b of the order of allotment.

The applicant-Company, vide its
application as referred to hereinabove at
Ref. (2}, has submitted that as, due to
unavoidable circumstances, the Company has not
been able to start any work on the twelve
locaticns of the land being Hec.12.00.00 Are,
which came to be allotted to 1t on lease for
the purpose of wind farm project, the séid land

be again vested with the Government.

Thus, as per the aforesaid proposal of the
Deputy Collector, Nakhatrana and the
application made by the applicant-Company, the
lease of the land situated at Moje: Sangnara,
Taluka: Nakhatrana bearing Survey Nos.4, 60,

65, 75, 109, 174, 209 paiki Hec.1l2-00-00 Are

29]c
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which came to be allotted for the wind farm
project is hereby cancelled and the said land
is ordered to be again vested with the
Government free of all encumbrances and without

any redemption.

The possession of the aforesaid land, free
from all encumbrances, shall be taken over by
the Mamlatdar, Nakhatrana and shall submit its
report within a period of seven days.
Moreover, any outstanding of the Government in
respect of the aforesaid land shall also be
collected and submit a report in this regard.
An entry with regard to the said order shall

also be made in the revenue record.

{Pravin D.K.)
Collector - Kutch
To,
Authorized Officer,
Green Infra Wind Energy Ltd. New Delhi,
Door No. 515, Tolstoy House,

Tolstoy Marg,



New Delhi - 110001

Copy sent for information and implementation

(1)
(2)

Deputy Collector, Nakhatrana, Kutch
Mamalatdar, Nakhatrana, Kutch, to make
an entry in the record of the office and
to take over the possession of the land
which has been vaested wilth the
Government and to collect the
outstanding of the Government and to
submit the report alongwith the Panch
rojkam to this office.

D.I.L.R., Bhuj-Kutch

Talati~cum-Mantri, .Sangnara, Taluka:
Nakhatrana Kutch, to 1lmmediately collect
all the taxes due and payable by the
Company to the Government and to
produce the proof with regard to paving
of such taxes.

Office file.

24
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JMN - 4 office, Revenue Department, District
Seva Sadan, Mandavi Road, Kutchchh- Bhuij pin -
370001

E.mail: collector—Kut@gujarat.gov.in. Tel
02832~250020/Fax~02832~250430

No.JMN-4/J.M.Ka.K. 79-A/Vashi/1727/2021 Date:07/10/2021

Subject:~ Mouje Sangnaara, Taluka:
Nakhatrana

Breach of condition of the order
of allotment of land for the
purpose of windfarm project being
Survey Nos.4, 89, 75, 163, 174,
194/Paiki admeasuring Hec.7-00-00
Are,

To proceed with J.M.Ka.K.79-A

Reference:~ (1) oOrder passed by this office
dated 20.12.2018 being No. JMN-
4/windmill/Vashi/1168/2018.

(2) Letter issued by the Deputy
Collector, Nakhatrana being No.
JMN/windfarm/sangnara/vashi/974/20
21 dated 27/08/2021

Show~cause notice

By way of the present show-cause notice,
you are hereby informed that out of the land
situated at Moje:Sangnara, Taluka: Nakhatrana
of the different survey numbers being $.Nos.4,

89, 75, 163, 174, 194/paiki, the land

admeasuring Hec.7-00-00 Are has been allcotted




twenty Yyears
jod ©
r a per

~ foO
to you on leaseé o i
ettin
for the purpose of S | e
' is
oot  vide the order of th
proj .
) B pe
referred to hereinaboVve at Ref (
collector,
Lni sent  bY the Deputy
opinion

referred to

its letter as

Nakhatrana vide
committed &

e
hereinabove at Ref.(2), you hav
for the reasons

breach of the conditions

referred to herein below;

Reasons

You have not done any kind of work for
setting up a windmill on the land allotted to

you vide the order of this office as referred

to hereinabove at Ref.(1l). As per the

condition No.5 of the order at Ref.(l), the

allotted land will have to be used for the

purpose for which it has been granted within a
period of two years from the date of getting

the possession. Therefore, there is a breach

of Condition No.5 of the said order.

Therefore, for the breach of Condition

No.5 of the order of this office, referred to

hereinabove at Ref. (1), you are informed to

24|
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explain as ¢t
© why the lease should
u not be

cancelled ang
as to why the land in questio
n

should not b
e
vested to the Government without

any redemption?
ptlon? Therefore, bow are informed €6

remain pre
present before this office on 29.10.2021

at 11:00 ' ]
elther in person or through any

representative along with the necessary proofs
like the receipts of the annual rent paid by
you till today for the allotted land as well as
the other revenue taxes paid by you. If you
fail to remain present on the given date, then
it will be presumed that you don’t want to say
anything in this regard and decision will be

taken in accordance with the rules and

regulations of the Land Revenue Code.

gd/~
(Pravin D.K.)

collector-Kutch

By R.P.A.D

O

Adani Green Energy (M.P.) Ltd.

ndani Housér Nr. Mithakhali Six Road,

Navrangpuray Ahmedabad~380009
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-4 Records, Revenue Department

i collector-kut@gujarat.gov.in T

o colled TELROVIN, Tel- 02832-250070;

3 "‘-|lllllllltll.lll FAX“02832-25043
ilu" .‘l“.-.'.‘.'-.....lllﬂ ; 0.

NOJMN-4/Windm“l/vash!/Z?_]?/zolg l.l‘!Il.lll‘llllIllillllll.
 Date: 08/08/2019.

cub:- Village Sanganara, Tal. Nakhatrana

S.No. 1?4: 89, 95, 4, 65 land per each S. No, He.1.00.00 aare and S. No. 60
paiki land Hect. 3.00.00 aare and S. No, 75 paiki land Hect, 2.00.00 aare,total

land Hect. 10'00'09 aare for wind mill project to be obtained on lease.

shree Torent Power Ltd., Ahmedabad.-

Ref: - (1) Government Revenue Department, Gandhinagar Resolution No.
JMN/3903/UOR/29/A dated 11/6/2004.

(2) Government Revenue - 'Department, Gandhinagar Resolution
No.JMN/3903/UOR/29/A dared 2/12/2004 |

(3) Government Revenue Department, Gandhinagar Resolution No.

JMN/3903//UOR/29/A dated 20/02/2006
(4) Application dated 13/03/2019 from Shree Torent Power Ltd., Ahmedabad

(5) Letter No. JMN/vashi/581/2019 dated 24/07/2019 from the Dy. Collector,

Nakhatrana.

(6) Letter No. DSO-39/MR No. 3/32/2018-19 da_ted 18/{}7/2019 from the DILR,
Bhuj, '

(7) Letter No. B/JMN/Te 12/3502-03/19-20 dated 19/07/2013 from Chief

Conservator of Forest, Kachchh Forest.Circle, Bhuj

| Jilla Seya
i \:QChchh, PIN 370001. Sadan, Mandyi Road, Bhyj.

: he Coll ; '
office OfF Otlector and District Magistrate Kach \Q\(o
» Rac Ch

3 57% 792
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cGM/lease/Te P/Kachehh/T _ \9":*‘
ter NO- orent Power Ltd, /
/ 11127 t0 1128/20

ik 19-

4419 dated 24/07/2018 from Additiona| Director, (Development), offi
: , Offic

: N o e of
_theﬁeologv and Mining Commissioner, Gandhinagar,

s Office letter No. IMIN/A4/wind mill/vashi/2777/2018 ated s /08/2015

- \ . ; -

) e No. IMNAvashi/1760/chalan/2019 dated 06/08/2019 from ¢

; o
Mamqatdar, Nakhatrana . o

1

1) letter dated .0?/08/2019' from the.Ta!ati‘ 'cum Mantri,.Shree Sanganara
Gram P2 nchayat, Tal. Nakhatrana-Kachchh, ’

(12) Letter No. Stamp/lease/wind farm/stamp duty/3777 dated 06/08/2019

from the Dy. Collector, Stamp Duty Assessment Administration, Bhuj.

(13) Letter No. JMN/2018/22§6/A-1 dated 11/09/2018 from the Government

revenue Department, Gandhinagar.

.:ORDER:-

Faqt df the case is that, a new pqlicy for wind farm projéct for granting land on
Ieagse has bee_n declared vide the Government Revenue Department resolution.
At Reference No. 1 abo;fe. Applicant company Shree Torent Power Ltd.,
Ahmedabad vide Reference - (4} above has applied for land with S. No. 60 Hect.
3.00.00 aare and land at S. No. 75,4 each of Hect.2.00.00 Aare and at S. No.
174, 209, 89, 95, 65 each of land Hect. 1.00.00 total land Hect.12-00-00 Aare of

village Sanganara, Tal. Nakhatrana for wind mill project to be obtained on lease

for a period of 20 years.

With reference to the application of the applicant company, the Mamiatdar,

Nakhatrana vide his letter No. JMN/vashi/1575/2019 dated 24/07/2019 has
prepared official proposal and has forwarded the same with polsitive

recommendation to the Dy. Collector, Nakhatrana vide Reference — (5). Details

of the same are as under;
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7 5__’ .

_ ted for grant of 20 ye .
o reqUes years lease gn land at differant loca

j05° of erecting wind mifls,

_roment grazing tand or for transfer tg the Forest Department D
o ment, Demanded
i not amongst Fhe land reserved for any public or other pur N

_ pose. No

Y P I‘*!

Sfigious place, conserved monument of faith or temple of any religio

__ o , noran

L structures are there within the area of the demanded land, There i y
‘ . ' i ., There iz no
Jurt case oF any dispute in respect of the said land. Roads/rough roads are

here for movement within the demanded land. No electricity or telephone

otc, are found here and there in the demanded land. On the site ingpection

report and local map tracings are submitted herewith.

cor the purpose and in terms of the provisions of the Government resolution
dated 6/4/2011, the applicant company has informed that the‘y' have an
25/02/2019 deposited in the Goﬁernment'account a sum of Rs.32400/- vide
Chalan No. 1528 with the Bhuj branch of State bank of India being the amount

of 1% Service charges for the said land,

Circle Officer, Nakhatrana has carried out an on- sitg inspection of the land

demanded by the applicant company and as per verification with the

Government records, and in terms of the provisions with Reference No. ~{1)

and (2} of Revenue Department, an opinion has been forwarded by the Dy.

Collector, Nakhatrana for land demanded by Shree Torent. Power ttd.

Ahmedabad at 5. No. 174, 89, 96, 4, 65 tand per each 5. No. Hect.1.00.00 aare

and at 5.No, 60 paiki land Hect. 3.00.00 Aare and at 75 paiki land Hect. 2.00.00

aare while for 5. No.269 land Hect. 1.00.00 ]gcation e "DNT-008 8

overlapping with another company, as also land at S.No. 4 Hect. 1.00.00 aare

location No. — DNT 018 is ata distance of 380 meters from the village fmits,

negative opinion has been given for these two locations for wind mill project at

Sanganara village of Nakhatrana Taluka. o
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124

0

6 _
e ference No.-{6) of D | LR, Bhy; j, applicant demanded land at §. 6
0.
300 00, 2nd S. No. 75, 4 -each with land Hect, 7. 00.00 aare and $. N
0. 174,

%‘—&.

g 89 95, 89, 95 65 each with Hect, 1.00.00 aare, toty land Hect, 12.00.00

ot village Sanganara Tal, Nakhatrana as shown by the applicant w

: eyed in their presence at the cost of the appllcant unit and was matchea:
o hthe records of D O.and it was observed that land at 5. No.174, 89, a5, 4,
p ach Hect. 1.00. 00 aare and S. No. 60 paiki [and Hect, 3 00.00 aare and S. no.
.{_.?5 palk land - Hect.2.00.00 ‘aare ma_kmg total Jand Hect. 12.00.00 asare is
. Jilable. Measurement sheet No.-M R No. 3/32/2018-19 d'ated 10/07/2019
o the same has beensﬂbmifted. Coordinates and Composite maps have also

peen submitted whose locations are No. DN 300, DNT 016, DNT 020, DNT 021
" oNT 014, 2098, DNT 017, DNT 013, DNT 012 that Is total Ten {10),

vide Chief Conservator of Forést_ Referénce No-(7), against the. total Hec.

12.00.00 land at viltage Sanganara, Tal. Nakhatrana demanded by the épplica nt,
opinion has been given for land at S. No. 60-Hec.3.00.00, and S. No. 75, 4 each

at Hec.Z.OQ,OO, at S. No, 174, 209, 89,'95, 65 each at Hec. 1.00.00 that is total
Hec. 17.00.00. This opinion has been given subject to insulation of electr.ic lines,
to fit bird guards and reﬂectors on poles and lines and other conditions whose
{ocation No. are DN 300, DNT 019 DNT 016, DNT (20, ONT 021, DNT 014, 20398,
DNT 017, DNT 013, DNT 018, DhllT 009 totaling to 12,

Vide Reference No.-(8) of Additional Director {Development), Office of the
Geology and Mining, Gandhinagar, “No Objection” certificate has been
sugamitted in resp‘ect of demanded land at 5. No. 60 Hect 3.00.00 aare, 75, 4
each at Hect‘-;;.O0.00 aare, and 5.No. 174, 209, 89, 95, 65 each at Hect. 1.00.00

sare  total Hec.12.00.00 of village Sanganara, Tal. Nakhatrana for wind milt
point No. DN 300, DNT 019, DNT 016, DNT 020, DNT 021, DNT 014, 2098, DNT

617, DNT 013, DNT 018, DNT 009 totaling to 12.

Thus, considering the abave-mentioned opinions, land demanded bY the

applicant company at 5. No. 174, 89, 95, 4, 65 each at Hect:_ ':LUD.OO aare, $.N.



i
MDN 019, DNT016, DNT 020

0 » 2098, DNT
: totali ’ 4000
, 14013' pNT 009 totaling to 10 are allottable tq the said co "

mpany.

- peference No-(2) of the Rey
e B enue Department -of the Government

oton provisions, rates for the rent for the land f
or the purpose of wind
mill

pro]BC“ have been inalized.  Accordingly, annual rent of s 10,000/
' per

yectare as been inalized. Accordingly, rent for Hec. 10.60.00 land allotted t
.00 ed to

e applicant unit comes to Rs.100,000/-. Which as per the provisions of the
government Revenue Department Reference No-(2) falls under the jurisdiction
of the Office. Thus, vide Beference No. —(9) of the Office, the applicant
company is directed to pay amount c_:f'annual rent of Rs. 100,000/- and other
taxes to the Mamlatdar, Nakhatrana within a peribd of 21 days in respect of S.
No. 174, 89, 95, 4, 65 per S. No. Hect. 1.00.00 aare.and No. 60 paiki Hect. 00.,00
aare and S. No. 75 paiki Hect.2.00.00 aare totaling to f—iect. 10.00.00 for wind

mill point No. DN 300, DNT 019, DNT 016, DNT 020, DNT 021, DNT 014, 2098,
DNT 017, DNT 013, DNT 018, DNT 009 totaling to 10 (Ten)

Accordingly, the Mamlatdar, Nakhatrana vide Reference No — (10) report on
06/08/2019, the applicant company has deposqted annual rent of Rs.100, 000/-
vide Challan No.1969. Also, the Conversion Tax of Rs. 6,00 000/ has been
deposited -vide Challan* No.1968 on date 06/08/2019. Also, as per the
assessment letter and instructions from the Dy. Fotiectci, Stamp Duty

Assessment, Bhﬁj differenée of 1.% of Service charges amounting to

Rs.2,02,600/- has been deposited vide Challan No.1970 dated 06/08/2015.

Vide Reference No-{11) of Talati cum Mantri, Sanganara Gram panchayat, Rs.

10,000/- for Non-Agriculture tax vide Receipt No. 12 dated 07/08/2019, Local

Cess amount of Rs.5,000/- vide recemt No. 12 of 0?/08/2019 and Education

Celss of Rs.5,000/- .vide receipt No. 45 dated 07/08/2019 ,have been paid,»

original receipts for the sa{-ne have been submitted.

796
3sle



§, reference NO-{12)
overame official stamp duty for the same at Rs,39,200

G”UE/OS/ng vide Challan .NO' 568. Report to this effe
kE ;’Ne peen submitted.

/- has-been deposited

¢t and original receipt

|

gince annual rent amount in terms of the resolution of the Government
Revenue Department dated 2/12/2004 has been paid by the 'said applicant, as

pef provisions of thg Governmen_t Revenue Department Reference - (1) and (2)

. Shree Torent Power
(td.” Ahmedabad for grant of lease for the period of 20 years in respect of land

and above-mentioned opinions, Order is hereby issued to

atS. No. 174, 89, 95, 4,65 per each S. No. Hect. 1.00,00 aare, and S No. 60 paiki
land Hect. 3.00.00 aare, 75 paiki Hect; 2.00.00 aare totaling to Hect. 10.00.00
aare of village Sanganara, Tal. Nakhatrana with wind mill point DN‘SOO, DNT
019, DNT 016, DNT 020, DNT 021, DNT 014, 2098, DNT 017, DNT 01;3, DNT 012
totaling to 10 (Ten) for the purpose of 10 wind mills subject to opinions and

conditions laid down by the respective Departments 6f the Government and as

laid down hereunder;

Conditions:~

(1) Tenure of the lease shall be 20 years. | |
(2) Annual rent of Rs. 10000/- per Hectare as fixed by the Government vide
resolutlion dated 2/12/2004 shall have to be paid regularly. Non-
agriculture taxes and other taxes on land shall also have to be paid
regularly. | Rent shall have to be paid by the sub lease client. Any
alterations made by the Government in future in respect of the rent
amount shall be binding up on the Company. Proof of payment made in
respect of the above amounts shall have to be submitted to us from time
to time.
(3)Since payment of annual rent and other taxes are related with the
financial concern of tt;e Governrﬁen_t, your failure to produce such proof

shall attract legal proceedings against Yok

~ S,’597



use of pri
: Private lang reserveq for‘grazin ill
cremation ground ete. sha)| Not be alloweq g, Vi

(5)Land shall have to be useq for PUrpose

within a period of 2 Years from the date

NG

holder from time to time. In case of breach of the provision, the lease
shall be _term_in'ated and the said land shall be taken over by the

Government without aﬁy compensation and free of any charges.
(7) The said land is allptted on ieage for a period of 20 years to the applicant
/con-'lpany “Shree Adani Green Energy (MP) Ltd., Ahm_edabad. In the
column ‘Possessor’ of the village form7/12 shall be mentioned as
‘Government’ only, while in 'S_eICOnd chargé* column, it shall be noted as
“Sanctioned to Shree Torrent Power Ltd. Ahmedabad on lease for 20
years”. Even after t'ne.sub lease, name of the party getting sub lease shall
be mentioned in Form 7/12 only in above details.
(8) For constructing roads, laying of electric Iings from the private land,
further steps may be taken after obtaining consent from the concerned
|

unit/account 'h‘older as a156 permission from the concerned Departments

by following the rules and regulations. |
(9) Activities in the land demanded shall be undertaken after maintaining a
distance of 50 meters from the existing local forest area. In case of any

— . etent’
legal requirement in the matter, permission from: the comp

authority shall have to t?e obtained. .



n case eXISng trees are o e Ut in the
" € demande

d land, officia

ission from the
permiss o COmpetent authority shajl haye ¢ be
0 be obtained

o ayaf
pefore using the same and trees shail hay

' : € to be planted i p
No activity should be undertaken, which earby area,

obstructs an
' : Y natural w
towards o from the demanded |ang. ater flow

In case of any blasting ete. in the demanded Jand a'rea it should b
| » it should be

ensu’fed that no obstruction in daily routine activities of the wil
. |

d d life is
coused and before such activities, - permission from the:nearbv

concerned Official of Wgstern Kachchh Forest Circle should be obtained

(14) in case of need for construction of

approach road from the main road
for movement in the den?anded land and for {aying of electric lines and if

the main road is declared as a Protected Forest, prior approv;a[ from the

Government of India under the provisions of Conservation of‘Forest Act-

1980 shall have to be obtained for construction of approach road and
laying of electric lines. .

(15} Moreover, in case land for airport/air force/railway/port/sea area/C R 2

'area is situated in the area surrounding the sanctioned land area, use of

the land shall be made only after obtaining necessary permission from

the competent authority. Moreover, the said and can be used anly after

obtaining aii necessary approval/permission undenlany other rules and

regulations.

(16) In case of any change that may come up in respect of policy for grant of

lease of Government land for wind mliis, the same shall be binding up on

the applicant company.

{17} in case of breach of any of the above-mentioned conditions or the

leased land is used for any ather purpose, the lease shall be immediately

: i+ tion.
terminated for breach of conditions and without a__lj‘:’ compensd

Vi\lage.Sanganara,Tal. Nakhatrana

i

Area (Hehare} |



60 o 3 Y
N - —
o — 1-00-00
R e S
= i 1-00-00
. DA ag T —
1-00-
— S e
N RAE 10000
89 5
0 - | DNO14 1-00-00
95 -
+ | DNO16 | 2-00-00
4 ~ |bnot7 RErTTn
60 DNO19 - 1°00:00
60 DNG20 1-00-00
65 -~ {bN021 - [1-00-00
TOTAL | 10-00-00
pispatched Date: 13/08/2019 o sd/- {Remya Mohan)
sdf- (MM Kavadia}l ’ _ . Collector Kachchh.

Chitnis to the Collector
Kachchhi-Bhuj,

To,
shree Torent Power Ltd.,

At “Samanvay”, 600, Tapovan, Ambavadi,

Ahmedabad,.

Copy t0) -

» Dy Collector, Nakhatrana -Kachchh
Nakhatrana .Kachchh. Original papers of the case are

> Mamlatdar,
ing over 53 nad in terms of the provisions of the

enclosed. For hand

- Government letter dated 12/6/06.

» DILR, Bhuj-Kachchh

» Chief Conservatar of Forest, Kachchh Forest Circle, K_achchh—Bhui.

3 Geologist, Department of Geology and Mining, Office of the

CollectorKachchh

» Taluka Development Officer, Nakhatrana-Kachchh

35‘51

800



T | ‘ 57801

1387
» Tolath Sanganara Gram panchayat, Tal. Naklhatrana, Dist:Kachchi

» office File.

‘
ywith complements 1o;

DY. secretary, Revenue‘ Department, ‘A’Branch, Sachivalay, Gandhinagar.'

!

" TRUE AND TRANSLATED COPY/-

!
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ANNEXURE A-9

Bhuj Kachchh 370001

Email ; collettor-kut@quiarat OV.in ; Tel 02832 - 250029 | 1
- ax

| 02832 250430
I H_
JMN-4 /| windmill / VS | 263712019

" date 5.7.2019

Sub : Sangnara ; Taluka Nakhatrana

Survey number : 4,65109,174 —

land 1.00 hectare from each survey
number, Survey no 60 - '

land 3 hectare, survey no 75 - land 2 hectare ;
survey number 209, land 3 hectare, total Jand

— 12 hectare allotment on
lease for windfarm project '

(Shri Green Infra Wind Energy Limited, New Delhi)

Ref :

1. Circular number JMNISQOQ!UOR!ZQA date 11.6.2004 of'RevenUe
Department, Government of Gujarat, Gahdhinagar

2. Circular number JMN/3903/UOR/29A - date 2.12.2004 of Revenue

! Department, Government of Gujarat, Gandhiha_gar

3. Circular number JMN!SQCS!UORQQA date 20.2.2006 of Revenue
Department, Government of Gujarat, Gandhinagar

4. Application. dated 12.10.2018 submitted by Shri Green Infra Wind
Energy Limited, Néw Delhi o

5. Letter number JMN / VS /147 / 2018 dated 3.01.2019 of Deputy

Collector, Nakhatrana | _
6. Letter number DSO:~ 39 / MR — 1/90/2018-19 dated 28.3.2019 by
DILR - Bhuj ; .
7. Letter number B/JMN / T.12 /1847-75 /19-20 dated 29.5.2019 by
- Chief Conservator of Forest, Kachchh Forest Circle
8. Letter number CGM / Lease / T.5 / Bajrang Wind Park (Kachchh) Pvt
Ltd / 80, 91, 102, to 105, 2018-19 / 2190 dated 24.5.2018 Additional
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Luq
issi develo
commissioner ( pment), Commissio
¥ ne
vining, Gandhinagar. rate of Geology and

] fﬁCB letter nUlI\bef JMN i
" This 0 . 14 f‘wmdllliif I'VS 1261

Lelter number JMN /VS / Sangnara / 0 |
5 6 /2019 dated 29
wamlatdar, Nakhatrana —

11 Letter daled‘ 3.7.2019 from Talati Mantri *of 'Sangnara gram
panchayat, Taluka Nakhatrana, Kachchh ’

jp. lLetter number Stamprease}windfarmlstam'p duty / 2073 dated
1,0?,2019 by Deputy Collector, Stamp Duty Valuation éection, Bhuj

13. Letter number JMN / 2018/2256/A-1 dated 11.9.2018 of Revenue
Department, Governent of Gujarat, Géndhinagar, |

ORDER:

the ‘state of the fact is, that in accordance to Government Circular, of

Revenue Departmfent. Government of Gujarat as inlreference (1) , a new
pdlicy for allotment of land on lease for windfarm projects has been declared.
Vide letter in reference (4), company Shri Adani Green Energy (MP) Limited
has a submitted an ‘application for allotment ofl total 18 hectare land in
gangnara, Taluka Nakhatrana of which, 2 hectares from survey number 174,
3 hectares from survey number 209; 1 hectare each from survey number

, 163,194,89.95,65,109; 2 hectares from survéy number 75 ; 2 hectares from

survey number 4; 3 hectares from survey number 60; on lease for windfarm

project for 20 years.

| .
In context, to the application submitted by the company, Mamlatdar
Nakhatrana, vide letter number JMNA/S/5153/2018 dated 21.12.2018,

prepared a standard proposal and Deputy Collector, Nakhatrana vide letter in

ref (5) submitted the same to this office, details of which are as follows:

——————— e

The requested land is unused, wasteland and has a hilly terrain, wherein the

nd on lease for 20 years for setting up

company has requested allotment of la
The requested land is neither

various units of windfarm at different locations.
ransferred to the Forest Department. The requested

y other use. The

grassland nor it has been t

land is neither a public land nor has it been reserved for an

requested land does not have any religious place, protected monument,’




i
™, (Gando bawal) and other such gjm;

ylire y
J ested land. Detailed report (panchnamy,
Tf\rach od herewith for-éubmission,

8

ar small wild shrubs on the.
of Iocation, status, traced map is

ps PEr the provisions of GR dated 6.4.2011, it has been informed that 1%
a (]

nvice charge for the requested lang, amounting to Rs. 27,000 has b d
w2, s been pai

e applicant unit vide challan number i
| R e 1 in State Bank of India

For the rgquested land by the applicant, Circle Officer, Vithon, inspected the
site and following verification of the records, and as per provisions in
government Circular vide in ref (1) and (2) opinion for allotment of 18 hectares

of Sangnara, Taluka Nakhatrana of which, 2 hectares from survey number

174: 3 hectares from survey number,209; 1 hectare each from survey number
163,194,89,95,65,109; 2 hectares from survey number 75 ; 2 hectares from
survey number 4; 3 hectares from survey number, 60 was submitted to Deputy

Collector Nakhatréna.

As per reference letter in (6), by DILR ~ Bhuj, the féquested land by the
applicant unit - 18 hectares of Sangnara, Téluka Nakhatrana of which, 2
hectares from survey number 174; '3 hectares from -survey number 209; 1
hectare each from survey number 163.194,89,95,65,105}; 2 hectares from
survey number 75 ; 2 hectares from survey number 4; 3 hectares from survey
number 60 was suru;eyed and measured in presence of the-representative of

at the expenditure of the applicant, as shown by the
with DSO records,

ch, 2 hectares from

the applicant,
representative ofthe applicant. On comparing the same

total 17 hectares of Sangnara,' Taluka Nakhatrana of whi

survey number 174; 2 hectares from survey number 209; 1 hectare each from

survey number 163,194,89,95,65,109; 2 hectares from survey number Tayé

hectares from survey number 4; 3 hectares from survey number 60 was

available. Measurement Record (MR) sheet aumber MR num 1 /90 / 2018-19
dated 2.3.2019 has been submitted. Coordinates and composite maps have
also been submitted, location of which are - _SANGNARA -

01,02,03,04,06,07,09 to 19 total is 17.
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[e7 of 18 hect

.. «ing © ares of S

-¢orﬂP“5 g : angnara, Taluka Nakhatrana of which, 2
ch, 2

m survey n ;
clares fro ey umber 174; 3 hectares from
\,p each from stirvey numbe survey number 209: 1
pecte’ o number 163,194,89,95,65,109; 2 hestares fr
; h ' ' ¥ eclares f
ey umber g ectares from survey number 4; 3 hectares f o
-' ega . ; . ' rom surve
number 60. In regards to the approval of allotment of the requested land thy
' i HH ’ an 1 e
pplnion recommending precondition of insulating the electric lines providing of
pird gaurds and 1 efelectors and other related condiﬁons the Ioca;io -
10 07,09 10 19, total being heclare 18 peliiten 9 n numbers

01
5dditional Commis§ioner, -(Devgiopment), Commiséioherate of Geology and
vining vide letter in ref (8), has submitted an NOC for windfarm point
qumbers 01'10_ 07, 09 to' 19, total hectare 18 (eighteen) from the requested
iand by the applicant of Sangnara, Taluka Nakhatrana of which, 2 hectares
from survey number 174; 3 hectares from survey number 209; 1 hectare each
rom survey number 163,194,89,95,65,109; 2 hectares from survey number 75

2 hectares from survey number 4; 3 hectares from survey number 60.

Hence, in view of the application submitted by applicant on 4.6.2019, against
the request Sangnara Taluka, E\lakhatrana, from survey number 465, 109, 174,

1 hectare each, survey number 60 — 3 hectare, survey number 75 — 2 hectare,

209 — 3 hectare, total hectare 12 land, for windmill point number SANGNARA

- 01,03,05,06,09,10,14,15,‘i6,17,18,19 (total 12) is eligible for allotment.

overnment Resolution of Department of Revenue,

ref (2), rate of lease rent for requested land for
ding to which .a rate of Rs.
In this regard, the annual

As per the provisions of G

Government of Gujarat in

windfarm project has been stipulated, accor

10,000.00 per hectare per year has been finalised.
lease rent for the requested land by the applicant unit shall be Rs.

.20.000.00. As per- provisions of Government Resolution of Department of
Revenue, Government of Gujarat in ref (2), it is ‘within the jurisdiction of this
office. By vide letter in ref (9) of this office, it has been informed that lease

st requested land by the applicant company -
umber 465, 109, 174, 1 hectare

75 — 2-hectare, 209 - 3'

rent, for eligible land again
Sangnara Taluka, Nakhatrana, from survey n
each, survey number 60 — 3 hectare, survey number




MKGMZ

\ d deposit of differen
19% service charge amount to Rs.3,96,300.0 o emountt

0 by challan number 1811 ¢
. ; , dated
29.6.2019, original challan is submiteq herewith -.

]

As per letter by Talati cum Mantri Sangnara Gram panchayat in ref

: (1),
amount of Rs: 12,000.00 for non agricultural land, receipt number 10 dated,

3.7.19, local cess of amount Rs. 6,000.00 dated 3.7.19 and education cess
Rs. 6,000.00 receipt number 44 dated 3.7019 has b '
receipts of the same are submitted. . '

een deposited, original

As per letter in ref (12) by Deputy Cbllector — Stamp duty valuation, Bhuj, a
report of amount of Rs. 47,040, vide challan _numb'er 325 dated 29.6.2019,

deposited as mandatory stamp duty ~ along wjth the copy of the challan is
submitted herewith: |

Hence, as'payment of annual lease rent has been made in accordance to the
Government Resolution, 2012 of ‘Revenue Department, Government of
Gujarat, as per provisions made in'_the Government Resolution of Revenue
Department, Governmient of Gujarat in ref (1) and (2), in view of the above
opinion, Sangnara Taluka, Nékhatrana, from survey number 465, 109, 174, 1
hectare each, survey numb‘er 60 — 3 hectare, survey number 75 — 2 hectare,
209 - 3 hectare, total hectare 12 land, for windmill point number SANGNARA
o 01,03,05,06,09.10,.14,15,16,17,18,'19 (total 12) for the purpose of windmill,
and in accordance to the conditions of all the concerned departments as
mentioned above and in accordance to the conditions given below, Shri Green
Infra Wind Energy Ltd, Ne:w Delhi is hereby sanctioned for allotment on lease
for 20 years. - '



\

.7

2 payment of Bs. 10.000.00 per hectare per year

\S$73

e land is 1ased for20 yearg

as per provision in
"egularly paid, Gess
regularly paid. This
ny OR sub leased

ayrany revisions in

Government ReSolution  dateq 2.12.2004 shall be
for non agricuih{ral land and other tayes shall be
payment shall be made by the developer compa
client. In future, the company shall pe bound to p

3nnuall rent rate as mandated by the Government, The company shall

have to submit proof of payments made in this regard to this office from

time to time.

. As the Government has a financial stake in annual lease rent and

related taxes, legal action will be taken in case of non submission of
proofs. '

. As per the GR of Revenye Department, Government of Guijarat in ref (1)

and (2) 1 hectare land for one windmill has been standardized.
Considering this, while developing the land, adjoining the allotted land,
it shall definitely be ensured that there will not be any disturbance to
wind velocity. Developer shall be eligible for the right of way in
commissioning WTG and transmission line. However, for right of way

- and tfansmission, if there Is a need for more usage, private land,

grassland, village land, crematorium any other land having public use

shall not be used for the same.

From the date of possession of land allotted by this order, the land shall
be utilized for the purpose it has been allotted within two years. In case
of unsuccessful use of land by the company, within the time limit, it will

be considered as breac_h of condition.

Windfarm project dev’elober shall be able to take the land on lease and
after its development, it shall' be able to ‘sub-lease to the client only
once. Endorsement of the sub-lease contract shall be done in presence

of Collector within 30 days. This provision is _necessary so that the

collection of lease rent from sub leased -holder can he made from time

hal

J,:813



12,

13.

10.

11.

v

- AR
shall b ' (€ b
ime. L.ease @ terminated if this provision Is not fulfilled and {
and the

o
| be taken back wi i
and SN0 7 thout compensation and free of any dues

| The reques't_ed. land has been allotted on lease to the applicant /
creen Infra Wind Energy Itd for 20 years on lease. In ?’!:)2 fn o
iand of village, G‘ovemment shall be shown as the land holderor:t?:t N
in the coloum of second rights it shall be shown as “Approved on I;:::
for 20 (twenty) years to Green Infra Wind Engery Ltd, New Delhi". Even
after eub-leased. as per the above details, in 7/12 name of the sub-
leased Rarty, shall be shown only in the colum of second rights

g, For construction of roads and erecting electrical lines in privatez lands

necessary approval and permissions shall be taken from the concerned
unit and owner of the land, along with necessary approval and
permrssmns from concerned departments, procedure as per law shall

be done.

9. A distance of 50 meters or more shall be maintained from the exisiting

local forest area for the requested land' and necessary persmissions

frorrr concerned compentent authorities shall be taken.

It shail be ensured that no forest area shall be used and no wi ild animals
in this forest area shali be harmed during the excavation works or

tranSportatron of mater:ais.

ed area,. should there be any cuttmg of existing tress, work

In the propos
per law shall be

shall commence only after appropriate permissions as

taken from competent authorities and tree plantation in nearby area

shall be done.

No obstructiig activities for any natural water source, elther going

towards or coming out of the sanctuary shall be executed

In the proposed area, Should there be any blasting activity to be

executed in the proposed area, proper care shall be taken to ensure not
to disturb the daily lifestyle of the wild animals and prior to executing

such activity, necessary permlssions shall be sought from Forest Officer

- West.

+

e

42|

814



. o the

o approach road towards the Proposed area has to be constructed

main road and If electric lines have to be passed over, and if

, main road is declared as the protected forest. then as per the

g r0\,,5[0:15 of Forest Act, 1980, prior permission for use of the approach |
oad and electrictty lines shall be taken from the Government of India.

ing the allotted la - '
. Adjommgl . hd by this order, should there be any land, of
airport, airforce, railway, port, coastal area / CRZ, then the use of the
sllotted land shall be done only after necessary permissions are taken

from the competent authority of the concerned department, Moreover

any other approvals / permissions pertaining to law or rules, which are

required by mandate, then the use of the allotted land shall be done

e ]
only after availing these permissions/approvals from the competent
authority of the concerned department.

6. The applicant company shall be bound to abide by'.any new
Government policy for land lease for windfarm projects.

17. Should there be breach in any of the above conditions or should the

lease land be used for any purpose other than for which it was allotted,

then the land lease shall be immediately terminated for breach in

condition without any kind of compensation.

209

Sangn‘ara — Taluka Nakhatrana
No RHre Location number Al .
number ; hectare
T |4 SANGANARA 14 | 1.00.00
2~ |60 SANGANARA 15 | 1.00.00
3|60 SANGANARA 18 | 1.00.00
4160 | SANGANARA 19 [ 1.00.00
i g5 | GANGANARA 16 | 1.00.00
6 |75 | SANGANARA 09 |1.00.00
7 |75 SANGANARA 10 | 1.00.00
51709 - | SANGANARA 17 | 1.00.00
5 [774 | SANGANARA 01 | 1.00.00
10 SANGANARA 03 | 1.00.00

P
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’.. \$lo
\\ % I ‘I.,
ate 14.7.2019 Signed
DispatchD i e | (Ramya Mohan)
et M ya (chitnis to collector) Collector Kachchh
OIFC 11."7
10, 11

Bumorised Signam.eé . Green Infra Wind Energy Ltd, New Delhi. Door
qumber 515 Tolstoy house, Tolstoy marg, New Delhl 110001 |

cC:

1. Deputy Collector, Nakhatrana Kachchh
2. Mamlatdar, Nakhatrana Kachchh .. original documents attached
herewith. As per provisions in the letter of Government dated 12.6.2008,

for return of charter

DILR — Bhuj
Chief Conservator of Forest, Kachchh Forest Circle, Bhuj Kachehh

Geologist, Department of Geology and Minihg; Collectorate Kachehh

ka Nakhatrana, District Kachchh

3.
b
5.
6. Taluka Deve!,opmenf Officer, Nakhatrana Kachchh
7. Talati, Gram Panchayat Sangnara, Talu
8.

Office File

Copy to

Deputy Secretary, Revenue Department, “A" Section - Sachivalay,

Gandhinagar.’

TR

True Copyl-
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| 1 :
Mam atdar Nakhatrana - Court Nakhatrana Kutch

Saurastra’Tree Intersection Act Case no, 01/2019
Plamtiff: 1. Sarpanch Shree Sanganra Juth Grampanchayat |

pefendant: 1. Green Infra, Wind .Energ\,r Ltd. New Delhi

cub: Concerning penaities in accordance with Article 3 of Saurashtra tree
intersection 1951, ' :

The fact in this case is, written complaint submitted Ey plaintiff of this case
sarpanch shree sangnara juth Grampanthayat on 16/08/'15 for sanctioning the
land of sangnara village ta: hakhatrana for the wind mili project to Green Infra.
Wind Energy Lid New Delhi.'Sanctionediand have desi bawad , kher, bordi,

kandhor , gugad etc shrub over ity The complaint is against Green Infra, Wind

Energy Ltd New Delhi for starting activity related to industry, Trees are cut down
illegally to take a strict action against this crime. '

Accordingly, the letter no. Land / Tree intersection / Sanganar / 2019 Date:
20/08/19 inquired by Revenue Talati Shri, Nagalpar the ob‘iectlonéme Jand has
heen sanctioned to Shri Green infra Wind Energy Limited New Delhi has been
approved for the wind farm project asl per the status répqrt submitted on
22/08/19 and 27/08/18. Wwithout any written permission obtained, the company
has cut down the trees like, gawad, Kher, bordi, Kandhor , gugad etc iilegally, This
land is waste land of govermen"situated at-surrounding of Seam of sangara
village. And as per the Punch work at that place, approx 432 trees are intersected
without prior permission from cormpeteat authority, With the range forest officer
nakhatrana’s report dated 27/08/19 about location status it is found that trees
a.re intersected for the work of making the _road and for the point-ganctioned to

the company.

By court , Hearing was organised on 21/08/19 with respect to the application of .
plaintiff on the basis of the punch work conducted by revenue talati, villager of



f repr

?QZ__, I’Jj

| 8

'é\alpar and defendantbeing present for this
gnduct the punch work again with presence o
pr:or ounch work regarding tree intersection W
e their demand , the punchnama was carried
esentatives of company and The next point i
adJOUmEd Defendant was presented ang heard,

mattef’ and applied in retyrn to

f Fepresentative of company as

as done without their presence, as
outon 22/08/19 with presence of
in the mterest of justice was

He demanded more ti
ime as to
present written answer, it was adjourned to 27/08/19. As per the written
answer

presented We are connected to the company's non-traditional way of

electricity. Accordingly, we have received 3 bid ffom the governmer\z/t-d g?”erat';‘g
agency o glenera.te an estimated 550 MW of non-conventional energy e
accordingly, the company has begn received 10 hectares of land in Sar;ganara
village for a 20-year lease on government bad land dated 05/07/19 dated No.4 /
windmilt / Vashi / 2637/2019. |n this sanctioned land we started our work reiated
to wind farm project but as per condition no. 11 if the trees need to be cutin the
qgmanding area then the permission need to be taken from authorised bfficer
then it can be used. But, we have disobeyed and not taken any permission . we
have taken action against law, The company is ready to pay the punitive amount
that is being paid this was accepted in written,

In this regards, Letter dated 23/08/19 of this office from range forest officer
extension nakhatrana the report is presented on 2?/08/19 As per that, it's found
to investigate locally that Trees cut down for the sanctioned point work and

making the road. And because of company has cut down trees without permnssmn
, Range forest officer suggested to file a crime accordmg to article -3 of Saurastra

Tree intersectionact -1951

on of plaintiff , punch work of revenue talati nagalpar , report of

range forest officer nakhatrana and statements presented apparently by
defendantin Mamlatdar ~ Court Nakhatrana, defendant -1 has not taken any

permission from authorised offzcer For this, It is concidered proven that violence
tion act -1951 has been occurred by

Thus, applicati

to article -3 of Saurastra Tree intersec
authorised officer, Thus, the following is ordered

821
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prder: . S

pefendant Green Infra Wind Energy Limited New Delhi authorised person made
rmn.traditionaII\/ tree trunks and considering the punch work of Revenue Talati
nagalpar and report of Range forest officer as per following information Fine of
minimum 50 rs to maximum 1000 rupees for Cutting trees charged as violence to
article -3 of Saurastra Tree intersection act -1951 -

e

No. Name of | Thekind of |No.Of | The amount| Total
Offender | treesthat |Trees of fines per | Amount of
have been | tree Fine
. cut. ' ' _ ‘
T Rathod DesiBawad |115 - [1000 1,15,000/-
12 | Sanjay | Kher  [102 1000 . | 3,02,000/- |
3 | Prbhatbhai | Kindhod |65 | 200 13,000/- |
4 , On behalf | Liyadi 47 250 o 111,750/~
5 of Shree Gangita . |30 ° 300 9,000/-
s | Greenlnfra [ Mithi bordi_| 35 ~ 600 21,000/~ |
7 wind - | DesiGugad |10 1000 10.000/-
3 Energy Ltd | Harma 8 400 3200/-
9 Khijdo 20 1000 20,000/-
Total 432 3,04,950/- |

The sum of the fine is deposited in the Government ”0029‘j by the Land‘ Revenue
Invoice and a copy of the invoice has been issued by the office of the office here
witrgmin 7 days and the wood scrap of trees to d?iiver at bury yard of szngna:i
village .Compal.nylhas to plant double trees against of.c_ut down trees emgIl i
contact with sangnara gram parichayat. After plantation , The company Wlion »
responsible for the maintenance of wate_r, such as watering and conservation,
will have to submit progress reports every month.

. -
If parties are unhappy with this judgement then appeal to be done to authorise
parti \

officer within 30 days from date of receiving order.



{ \\ . L ;
s order was issued With my signatyre as well as an office stamp on 30/08/19

1

Mamlatdar ~ Nakhatrana

Copyt0:

1. To all concerned parties
2. Range Forest Officer, Shri. Y Range- Eclipse
3. Revenue Talati Shri, Nagalpar Tal: Nakhtrana

"2/ - Implementation of information and order against the party and take
further action to recover the penalty amount.

puplicate for the information to:

1. Shri, Collector, Revenue Department, Bhuj -Kutch

2. Shri Deputy Collector, Nakhtrana Kutch

823
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Amneswre A-29

\ MAMLATDAR in NAKIHATRANA COURT, NAKHATRANA = KUTCH
2N sALIlRATRf_\;TREE TRUNCATION ACT CASE NO.02/2019

intiff: 1. Sangnara Gram Panchayat & Villagers

1

3
d DT: 11/12/2019

ch_,fendant: 1. Green Infra Wind Energy Ltd. New Delhi

subject: To fine BCCQTdmgfto article - 3 of Saurastra Tree truncat;on act 1951

The short fact of the case is the kind that, by the plaintiff of this work
sangnara Gram Panchayat & villagers by giving complaint in written at this office
on 03/09/2013 Govefnmem land of village sangnara , Taluka Nakhatrana has
peen sanctioned/granted to Green Infra Wind Energy Ltd, Chennai for wind
project. There are-Desl Bavad, Gugad, Ghorad, Kundher shrubs in’sanctioned land.

cgn?.p!ain? has begn fi‘ned aggtnst them for illegal tree-cutting and strict action
against him for practicing this crime’at point no.17 in land, with starting of
industrial operation/work by Green Infra Wind Pyt Ltd. .

The questioned land has be’en sanctioned to Shree Green Infra Wind Energy
private Limited as per-the report of the status/condition and location/place quo
dated 11 10 2019 when investigating through Circle Officer Vithon. Desi Bavad,
Gugad, Ghrad and Kundher trees are cut down in an unauthorized manner
without written permission of any kind. As well, according to the local punch work
done at the location approx 95 trees are truncated without pre permission from

competent autharity.

Thus, Application of plaintiff, Circle officer - Vithon's punch work report and
statements given in persoﬁat by, defendant at Mamlatdar court — Nakhatrana
there is no any kind permission taken from competent authority. So, it has been
proven infringing by the authorized person of Green Infra Wind Pvt itd under
article 3 of Saurastra Tree truncation act 1951. So, ac Mamlatdar has power 10
tree to maximum 1,000rs per tree according to article

punish minimum 50rs per
51, The following is ordered :

3(B) of Saurastra Tree truncation act 19

i: Order &
es done by authorized person

By considering, The unauthorized truncation of tre
h work done by Circle

of defendant Green.lnfra Wind Energy Ltd and the punc

A0\
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; : nts _
per tree Penalties are imposed. of trees so, average 500/-rs. Fine

Ity amount i : ‘ =
the penalty amount is ordered to be submitted by challan ¢ -

land
am Nt to this office within seven days. As well, th d of
: , the wood o

et Rk S el ety ne deposited/given to cremati

uil\.age. In exchange for the trees cut by the ol »Z ion offSangnara
snould be planted keeping contact with the Sangnara Gram it ;:j -
the planting of the tree, the company will have to take care of its Vmainte:.-né:m':;

cuch as raising water and gonservation and report the progress of the work in this
regard every month. .

If the parties are dissatisfied with this order, the reply must be obtéined on

appeal to the Deputy Collector Nakhtrana within 7 days from the date of receipt
of the order.

The order was issued on 11/12/ 2019 with my signature and office stamp.

Mamlatdar -~ Nakhatrana
Copy To:

1. To all concerned parties’
2. Range forest officer, Sangnara. Range — Nakhatrana
3. Revenue Talati, Sangnara Ta: Nakhatrana
2/- To act on the information and execution of the order against the

aforesaid order and to reimburse the fine.

Duplicate copy to:

1. Respected Collector, Revenue Department Bhuj— Kutch
2. Respected DY. Collector, Nakhatrana - Kutch
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OFFICE OF THE MAMLATDAR, TALUKA SEVA SADAN

NAKHATRANA, TALUKA: NAKHATRANA - KUTCH

Phone {o} 02835-222124 E-mail: mam.nakhtranalgmail.comn

No. JMN/Tree Cutting Case No.4/2019 Pate:11/12/2019

Subject: With regard to the permission for
cutting down the trees on the
allotted Government waste land
situated at moje Sangnara

Read: (1} An application of the Green
Infra Wind Energy Ltd, New Delhi

(2) A letter i1issued by the Range
Officer, Sangnara Forest Range,
Nakhatrana being No. A/JMN/05/209-
20 dated 04/11/2019

(3) Order of the Collector, Kutch-

Bhuj being No.
JMN/Windmill/Vashi/2637/2019 dated
05/07/2019

ORDER

The facts of the present case are that as per
the averments made in the application made by
the applicant-Green Infra Wind Energy Ltd.,
New Delhi, as referred to hereinabove at
“Read-(1), for the purpose of setting up a
windmill on the points as determined by the
company on the Government waste land situated

at wvillage Sangnara admeasuring 10 Hector

A8 f
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which has been allotted to it by the Collector
vide 1its order dated 05.07.2019 being Order
No.JMN-4/windmill/Vashi/2637/19, permission
has been sought for as per condition No.ll of
the said order to cut down the small
plants/trees which are found to be there on

the way towards the said points.

The points as determined by the Green
Infra Wind Energy Ll .. New Delhi, as
mentioned in its application dated 05.10.2019,
for setting up a windmill project on the

Government waste land are as follows;

e Nine small trees are there on the way

going towards Point No.1l7

e Twenty two small trees are there on the

Point No.l1l7

e Eleven small trees are there on the way

from Point No.l1l7 to 18

e Twenty three small trees are there on the

Point No.18
¢ Three small trees are there on Point No.3

e Fifteen small trees are there on the way

from Point No.05 to 06



e Fifteen small trees are there on Point
No.l5. Permission is sought for cutting

down total 95 trees.

As per the opinion of the Range Forest
Officer, Nakhatrana the trees like teak tree,
sesame tree, sandalwood tree, Mahudo and Kher
have been reserved by the Government vide its
resolution dated 27 .:07:1964 being
No.T.R.S.2062-13860-P and T.R.S1076-P dated
24.02.1976. Pursuant to the application made
by the applicant, this Office directed the
Revenue Talati, Nagalpar to initiate
appropriate inquiry in this regard, upon which,
he submitted the Rojkam on 22-23/08/2019. From
the said Rojkam it appears that not a single
tree, which have been reserved by the
Government, are there on the aforementioned
points. It has been specifically mentioned in
the circular of the Agriculture, Forest and
Cooperative Department of the Government being
No.MSB1663-15035-B dated 13.07.1965 for which
purpose, the permission for cutting down the

trees can be given?. As per the said circular,



for the trees which are dried, harmful,
dangerous and are obstructing, permission can
be given. The land has been allotted to the
Company for setting up a windmill by the
Collector vide its order dated 05.07.2019 being
No.JMN-4/windmill/Vashi/2637/2019. Now, for
setting up the said windmill, these trees are
creating obstruction. As per the condition
No.ll of the order of the Collector, Kutch-
Bhuj, as referred to hereinabove at "“Read-(3)",
if the standing trees has to be cut down in the
demanded area, then the same can be done only
after obtaining the necessary permission of the
appropriate authorized officer, and in place of
the same, trees will have to be planted in the

nearby area.

ORDER

Having heard the learned counsels appearing
for both the parties and having exercised the
powers conferred under Section 3 (B) of the
Saurashtra felling of trees Act, 1951 and
considering the arguments made in the

application filed by the Green Infra Wind

%«Q/D
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Energy Ltd., New Delhi and considering the
provisions of the Saurashtra Tree Cutting Act,
1951, it is hereby ordered to give permission
to the Green Infra Wind Energy Ltd., New Delhi
for cutting down the 95 small trees situated on
the aforementioned points in the Government

waste land.

The removed trees will be disposed of by
way of public auction. The harvest money shall
be deposited with the concerned department of
the Government. In place of the Trees which
have been cut down by the Company, two times
more Trees will have to be planted with the
assistance of the Sangnara Gram Panchayat.
After the ©plantation of the Trees, the
liability to take <care of the Trees like
watering, developing and protecting the Trees
will be on the company. A progress report with
regard to the same shall be produced before

this office on every month.

If any of the parties are aggrieved with
the said order then they may challenge the same

before the Deputy Collector, Nakhatrana within
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a period of thirty days from the date of the

receipt of the copy of this order.

sd/-

Mamlatdar—-Nakhatrana

To,
Green Infra Wind Energy Ltd.

New Delhi.

Copy sent to

(1) Collector, Disaster Department, Bhuj-Kutch

(2) Deputy Collector, Nakhatrana-Kutch.



